MINUTES OF NORMS C ()M\’lll IFP (\J( -7) OF
-PLASTIC & RUBBER! }’R(I)I)U(‘I S’
,VII« ETING NO. 16/;\1\/12() s
" (HELD ON 22. OII 202(])
UNDER THE (‘HAIR'\/I'ANSII]P OF
'SHRI VLIAY KUV[AR A‘l)l)l DGET

. " !-'
Mecting No. 16/87-NC- 7/3019 of NORMS (,()\/IMII lFF (NC-7) dealing with
{Chapter 39 and 40 of ITC (S} Code’ held on 22.01.2020, undcr the
Chairmanship of Shri Vijay Kumar, Addl D(‘[* l)lrul()ratt Genceral of
Foreign Trade, Department of Commerce, Udyn;, Bhdwan New Delhi-110011.
Following atiended the Vlu,tm;, C -

1) Shri Nand Lal, Consultant, DIPP '

2) Shri Shaish Kumar, Technical Expert (C onsultanl), DGFT
3) Shri D.N. Mathur, Technical Expert’ ((‘()multdnt), DGFT
4) Shri O.P. Sharma, Consultant, D/o C &P(

5) Shri Dilip Kumar, DDG ’

6) Shri Ashok Chander Bhatt, FI'DO

Following are the decisions of the Morms Committee after deliberation
and RA concerncd shall take consequential action:as per Foreign ‘Frade

Policy/Procedures: : o

The Committee approved the minutes of Norms Committee -VII Meeting

No. 13 dated 04.12.2019 and Meeting No. 14 dated 18.12,2019 simee
uploaded on DGFT website. o
MANUAL CASES
“Case No. A175 - ||Mis Versatile Card HQF.No. 01/87/50/  |Status:
Technology Pvt. Ltd. 1100238/AM18/DES-VII Rejected
NG No 16/AM2C  ||Acv. Lic. No. and Date RAF.No.
Dated: 22.01.2020 0410163274 dt 27.06.2017 - 04/24/040/0C063/AN18
0410162370 di 13.10.2016 N 04/241040/00118/AM17
-||06/24/040/C0065/AM 18

0410163276 dt 27.06.2017

Subject: Enhancement of quantity of import Item.

Decisicn: The committee considered the request of the ‘.’irmriand noted that the wastage
allowed earlier by Norms Commitiee-Vil are reasonable. Therefore, commiitee decided to
maintain status quo and rejected the case.
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Case No. A-176 . Mis Gargi Huttenes Albertus HQ F. No. 01/87/50{ Status:
Pvt. Ltd:t ¢ 01127!AM19/DES-VII Rejected
NC No.:18/AM20 Adv. Lic. No. and Date RA F. No.
Dated; 22.01.2020 INo. 0310827262 dt. 25.02.2019 ||03/94/040/00889/AM19

g f
Amendment in Norms. o
ey
Decision : Based on the examination of the case of the :firm by TEC{DNM} in File
No.1/87/50/01127/ANM-19, commitiee decided to reject the request of the firm for amendment
in the quantity of Import Item No. 2 as the norms fixed for the same are on pro-rata basis with
respect to SION H-396. '

Subject:

HQ'F. No. 01/87/050/

Case No. A-177 M/s KKalpana industries Status:
(India) Lid 0443/AM17/DES-VII Approved

NC No.:16/AMZ0 Adv. Lic. No. and Date[RAF.No.

Dated: 22.01.2020 ||0340807540 Dt: 01.09.2016|/03/94/040/00465/AM19

ot
]
Subject: Fixation of norms s

H

Decision: The committee considered the request of the firm and decided to amend the norms
fixed in the Minutes of Meeting No.15 of Norms Committee-VIl held on 02.03.2017 as
follows:-

o
{

EXPORT ITEM QUANTITY IMPORT ITEM QUANTITY
XLPE Compound 500MT LOPE Granules 495M.T
T}'i'-(:umyiperoxide(ocp)f 10M.T
TAntioxidant | -, SM.T
B Octagon Jumbe Sleeves Bo; As per padking palicy

RA may take consequential action as per Policy / Procedures

Mfs KKalpana industries

Status:

Case No. A-178 HGQ F. No. 01/871)50

' {India) Ltd 10327/AM18/DES-VII Approved
NC No 16/AM20  ||Adv. Lic. No. and Date|RA F. No.
Dated: 22.01.2020 0310814582 Dt; 12.07.2017 |(03/94/040/00044/AM 18

Subject: Fixation of norms

Decision: The committeé considered the reguest of the firm and decided to amend the norms

fixed in the Minutes of Meeting No.15 of Norms Commitiee-VIl held on

22.11.2017 as

follows:- s
EXPORT ITEM | QUANTITY IMPORT ITEM QUANTITY
XLPE Sioplas 750MT | LLDPE Granulcs 749 550M.T
Compound I'1i Methoxy Vinyl Silanc 10.50 MY
Di-Cumylperoxide (DCP) (.600 M.T
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Antioxidant

0.600 M.T

a2

(usseted Bag '

Ade

As per packing policy

RA may take consequential action as per.Policy / Procedures

Case No. A-179 M/s KKalpana Industries {|HQ F. No. 01/87/050/ Status:
(India) Ltd 0339/AM18/DES-VII Approved

NC No.:16/AM20 Adv. Lic. No. and Date]RA F. No.

Dated: 22.01.2020 (0310814585 Dt: 12.07.2017(|03/94/040/00052/AM18

Subject: Fixation of norms

Decision: The committee considered the request of the firm and decided to amend the norms
fixed in the Minutes of Meeting No.15 of Norms Committee-VIl held on 22.11.2017 as

follows:-
EXPORT ITEM QUANTITY IMPORT ITEM - QUANTITY
XLPE Sioplas 1500MT i.L.LDPE Granules 1499.100M.T
Compound Iri Mcthoxy Vinyl Silane  * 21.000 M.T

Di-Cumylperoxide (DCP)

200 MT

Antioxidant

1.200 M.T

(russcied Bag

As per packing policy

RA may take consequential action as per Policy / Procedures

Case No. A-180
(India) Ltd

M/s KKalpana Industries

HQ F. No. 01/87/050/
0337/AM18/DES-VII

Status:
Approved

NC No.:16/AM20
Dated: 22.01.2020

Adv. Lic. No. and Date||RAF. No,
0310814664 Ot: 18.07.2017

03/94/040/00264/AM18

Subject: Fixation of norms

Decision: The committee considered the request of the firm and decided to amend the norms
fixed in the Minutes of Meeting No.15 of Norms Committee-VIl held on 22.11.2817 as.

follows:-
I EXPORTITEM QUANTITY IMPORT ITEM QUANTITY
XLPE Sioplas 1500MT | LLIDPE Granules 1499.100M.T
Compound - Tri Mcthoxy Vinyl Silanc 21.000 M. T
Di-Cumylperoxide {DCP) 1.200 M.T
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Antioxidant 1200 M.T

As per packing policy

Gusseled Bag

RA may take consequential action as per Policy / Procedures

M/s KKalpana Industries ||HQ F. No. 01/87/050/ Status:
J|(India) Ltd 0347/AM18/DES-VII Approved

Adv. Lic. No. and Date|RA F. No.
0310815302 Dt: 22.08.2017||03/94/040/00397/AM 18

Case No. A-181 -

NC No.:16/AM20
Dated: 22.01.2020

Subject: Fixation of norms

Decision: The committee considered the request of the firm and decided to amend the norms
fixed in the Minutes of Meeting No.15 of Norms Commitiee-VIl held on 22.171.2017 as

follows:- '
EXPORT ITEM QUANTITY IMPORT ITEM QUANTITY

XLPE Sioplas 1000MT | i.L.DPE Granulcs , 999 400M. T
COWPGUﬁd Tri Methoxy Vinyl Silanc 14.000 M.'T
Di-Cumylperoxide (IDCP} 0.800 M. T

Antioxidant 0.800 M. T

As per packing policy

Crusscted Bag

RA may take consequential action as per Policy / Procedures

Case No. A-182 Mis KKalpana Industries |HQ F. No. 01/87/050/ Status:

- |{India) Ltd 0440/AM17/DES-VII Approved
NC No..16/AM20  ||Adv. Lic. No. and Date|RAF. No.
Dated: 22.01.2020 10310807450 Dt: 30.08.2016|03/94/04/00451/AM17

Subject: Fixaticn of norms

Decision: The commitiee considered the request of the firm and decided to amend the norms
fixed in the Minutes of Meeting No.15 of Norms Committee-VIl held on 02.03.2017 as

follows:-

EXPORT ITEM QUANTITY IMPORT ITEM QUANTITY

XLPE Compound |. 18900Kg | LDPE Granules ‘ - 18711Kg
Di-Cumylperoxide{DCP) : 378Kg |
“Antioxidant ~ 189Kg
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chagon Jumbo Sleeves Box

As per packing policy

RA may take consequential actioh-aétper Policy / Procedures

Case No. A-183

M/s KKalpana Industries
(India) Ltd

HQ F. No. 01/87/050/
0330/AM1B/DES-VII

Status:
Approved

NC No.:16/AM20

Dated: 22.01.2020

Adv. Lic. No.
0310814648 Dt: 17.07.2017

and Date

RAF. No.

03/94/040/00094/AM1 8

Subject: Fixation of norms

Decision; The committee considered the request of the firm and decided to amend the norms
fixed in the Minutes of Meeting No.15 of Norms Committee-Vil held on  22.11.2017 as

follows:-
EXPORT ITEM QUANTITY IMPORT ITEM QUANTITY
XLPE Sioplas 1000MT 1.UIDPE Granules 999 400M.T
_Compound Tri Methoxy Vinyl Silanc 14.000 M.T
Di-Cumylperoxide (DCP) 0.800 M.T
0.800 M.T

Antioxidant

CGusseled Bag

As per packing policy

RA may take consequential action as per Policy / Procedures

Case N6, A-184

M/s KKalpana Industries
(India) Ltd

HQ F. No. 01/87/050/
0334/AM18/DES-VIi

Status: -

NC No.:16/AM20
Dated: 22.01.2020

Adv, Lic. No.

and Date
0310814666 Dt 18.07.2017

RA F, No.

03/94/04(/00188/AM18

Approved

Subject! Fixation of norms

Decision: The committee considered the request of the firm and decided to amend the norms

fixed in the Minutes of Meeting No.15 of Norms Committee-VIl held on

22.41.2017 as

follows:-
EXPORT ITEM QUANTITY IMPORT ITEM QUANTITY ]
XLPE Sioplas 750MT LLDPI Granules | 749.550M. T
Compound Iri Methoxy Vinyl Silane C 1050 MLT
Di-Cumylperoxide (DCP) 0.600 M.'T

Antioxidant

0.600 M.T

CGusscied Bag

As per packing policy
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RA may take consequential action as per Policy / Procedures
oy

Case No. A-185 M/s Bharti Rubber HQ F. No. 01/87/050/ Status:
Overseas. 0246/AM19/DES-VII Deferred

NC No.:16/AM20 Adv. Lic. No. and Date[{RAF. No.

Dated: 22.01.2020 0510407033 Di:02.07.20%8 ||05/23/040/C0155/AM19

Subject; Fixation of norms

Decision: The committee considered the casc as per agends and decided to defer the matter for
examination of the case by DPIIT ’

Case No. A-186 M/s Vikas Ecotech Ltd. HQ F. No. 01/87/050/ Status:
00514/AM17/ DES-VII Deferred

NC No.:16/AM20 Adv. Lic. No. and DatelRAF. No.
Dated: 22.01.2020 |[0510400651 Dt.07.12.20186 05/24/040/00403/AM17

Subject: Fixation of norms

Decision: The conumitice considered the casc as per agenda and decided to give Personal Hearing to
the firm with lechnical and production persons who arc well versed with the case 1o explain the export
product along with sample and process involved along and deferred the casc.

Case No. A-187 M/s Cleena Industries Pvi.ltd. HQ F. No. 01!87!050! Status:
0354/AM19/ DES-VIl ||Deferred

NC No.:16/AM20 |Adv. Lic. No. and Date RAF.No.
Dated: 22.01.2020 (0510407409 Dt:02.08.2018 05/23/040/00074/AM19

Subject: Fixation of norms

Decision: The commiitec considered the case as per agenda and decided 1o defer the matter for
cxamination of the case by TEC{SK}

Case No. A-188 M/s FPI Industries Pvt. Limited [JHQ F. No. 01/87/050/ {Status:
00323AM18/DES-VIl ||Approved

NC No.:16/AM20  |lAdv. Lic. No. and Date||RA F. No.
Dated: 3110066783 ¢t 13.06.2017 31/83/040/00036/AM18

22.01.2020

Subject: Fixation of norms

Decision: : Based on the technical comments of Department for Promotion of Industry and Intcrnal
Trade furnished vide their communication No. P-47011/11/2020/-TSW dated 16.01.2020, Commiiice

decided to ratify license as under:

S. EXPORT ITEM | QUANITY IMPORT ITEM QUANITY
I | PIPE ALPHACOR | 35.400Mcter I SURFACE MAT 30g_| 1.05Sq.Mcter/Sq. Meter
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HLU DN50 BK
50MMX15.4MMX10
00MM :
PISTHLSO6ISCKPP.
087

Pipc for handling
Chemical )

‘| width

/ 65 mn,
33 GSM /65 MM
"C  plass /.
Regquire in lincar

content in Export

PIPE ALPHACOR
HLU DN65 BKI
63MMX16.IMMXI10
0OMM
PISTHLSO7ISCKPP.
087

Pipc for handling
Chemical

5.500 Meter

PIPE ALPHACOR
HLU DN80 BK1
BOMMX16. 1MMX 10
00MM
PISTHISOBISCKPP.
103

Pipe for handling
Chemical

265.500Mcter

2. Nexus  wveil Nexus
Aperature 516 lin

Meter /Roll on 3" 1D
Core Slit to 65 mm
Polyester Veil, 65MM,
Require in lincar.

1.058q. Mcter/Sg. Meter
content in Export

3.Stitch mat 300 gsm
150 mm, CSM 300/8G
stitched ,  Chopped
Strand Mat  300/150
mm, CSM 300/100 mm
stitched
S-C-0300-C300-
NAQ00-C080, S-C-
0300-C300-NADOD-
0150 Stitched Chop
strand mat with 300
gsm and in different
widths of 5080100 and
150 mm.

105Kg/Kg content in
Iixport

PIPLL ALPHACOR.
HLU DNT00 BKI
100MMX17. TMMX
000M M

1062.000 Mcter

4. Derakanc
Momentum 411 350
1/205 kg, Derakanc
Momentum 411350

1.05Kg/Kg content in

PISTHLSOCISCKPP. Resin DR444 VI | LExport
iy Resin A11-350

Pipe for handling momnetum,

Chemical Vinyl Ester Resin.

PIPEE ALPHACOR 5. Peroxide, Butanox

LU DNT50 BK LPT-IN3 kg

150MMX 15 4MMX |
GOOMM
PISTHLSOEISCKPP.
134

Pipe for handling

82.600 Mcter

Nouryntainer, Catalyst
Hardner (Ax), Butonox

M 50 -IN30kg
Nourynlainer.
Mcthyl Ethyl Kctone

183.190Kg subject to
19%FOB value of exporl

Chemical o Peroxideas a Catalyst
6.Woven Roving
270/100 mm Yarn HM

ALPHACOR HLLJ AR18, Woven Roving

D150 P10 BEGI
156MMX 15 4AMMX
COOMM
45E000016P1STHLS
OELISSPP

Pipe for handling
Chemical -

1100.000 Mcter

270G/50 mm Yarn HM
4818,

W Roving270gr/m2_10
Omm,

W/Roving, 2709/50
mm{GRP) Woven
Rovin 270 psm, I glass
in difl width 50,100
and 1300 mm

1.05Kg/Kg content  in
ixport

ALPHACOR HLU
D150 P10 B6I
150MMX16. IMMX

100.000 Meter

7. W/Roving
100mm  (
Woven

3ol
Ii-Glass),
Roving

1.05Kp/Kg content in
Lixport

Aol

) Jerr i

forgiry T/ DILIP KUMAR
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000MM ) 3I60G/160 mm Yamn
45FQ00016PISTHLS . HM 4818.
OEIISSPP Woven Rovin 360 gsm,
Pipe for handling Ii glass in diflf width
Chemical : 50,100.,and 1300 mm
8. SURVACE MAT 30g
/ 65 mm .
30 GSM /65 MM ]];'OSKfng content  in
width "C glass / ECR | XPOF
alass/ Advanicx”. o
9 TBC , Mechadd TWNHA
Solution of P-Tertiary
Butyl Catechot in 34.090Ke Subject  to
Styrenc. 0.8% FOB
10 Liversorb 71, UV value of
Absorber - MECH export  for
Stone 34.090Kkg lotal of all
UV resisiant additive three,
11 Paraffin , Micchwax
Paraffin wax in Styrenc 19.060Kg
RA may take consequential action as per Policy / Procedures
Case No. A-189 M/s Vikas Ecotech Ltd. HQ F. No. 01/87/050/ Status:
00521/AM17/DES-VII Deferred
NC No.16/AM20 |Adv. Lic. No. and Date||RAF. No.
Dated: 22.01.202C (0510401251 [D£11.01.2017 05/24.’040/00494[AM1?

Subject: Fixation of narms

Decision: The committee considered the case as per agenda and decided to give Personal HMearing to
the firm with technical and production persons who are well versed with the case to explain the export
product along with sample and process involved along and deferred the case.

Case No. A-190 M/s Polyfill Technologics

HQ F. No. 01/87/050/ Status:
Pvt. Ltd. 00588/AM17/DES-VII Deferred
NG No. 16/AM20  ||Adv. Lic. No. and Date IRAF. No.
Dated: 22.01.2020 (13410042681 Dt:22.11.2016 34/24/040/00226/AM17

Subject: Fixation of norms

Decision: . The committee considered the case as per agenda and decided to defer the mater for
cxamination of the case by TEC{SK]}

Case No. A-181 M/s Vikas Ecotech Lid. " ||[HQ F. No. 01/87/050/ Status:
00398/AM18/ DES-VIl  [Deferred

NC No..16/AMZ20 Adv. Lic. No. and Datei|RAF. No.
Cated: 22.01.2020 |i0510404412 Dt:3C.10.2017 05/24/040/00334/AM18

Subject: Fixation of norms

Decision: The commitice considered the case as per agenda and deeided to give Personal Hearing to
the firm with technical and preduction persons who are well versed with the case to explain the cxport
product along with sample and process involved along and deferred thecase.
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Case‘ No. A-192 M/s MRK Healthcare Pvt. HQ F. No. 01/87/050/ Status:
Ltd. 0615/AM18/ DES-VII Deferred

NC No..16/AM20  ||Adv. Lic. No. and Date RA F. No.

Dated: 22.01.2020 (/0310823872 Dt:19.09.2018 03/95/040/5721AM19

Subject: Fixation of norms

Decision: The committeg considered the case as per agenda and decided to defer the matter.

Case No. A-193 M/s Roechling Engg.

HQ F. No. 01/87/050/ Status:
Plastics(India) Pvt. Ltd. 00163/AM16/DES-VII Approved
NC No..16/AM20  ||Adv. Lic. No. and Date - IRAF. No.
Dated: 22.01.2020 ||3410041199 ¢t.04.05.2015  |[34/24/040/00030/AM18

Subject: Fixation of norms

Decisioh: The committee considered the request of the firm and decided to remove the
condition of made out of Polythene imposed in the description of Export ltem.

Case No. A-194 M/s SMI Coated Products HQ F. No. 01/87/50/ - Status:

Pvt. Ltd. 00014/AM20/DES-VII Approved
NC No.:16/AM20 Adv. Lic. No. RAF. No.
Dated: 22.01.202¢ ||0310828194 7 03/95/040/C1356/AM18

0310829726 03/95/040/00242/AN20

0310830805 03/95/040/00449/AN20

Subject:  Correction in the quantity of import item No.2

Decision: The committee considered the request of the firm and decided that quantity of
Import ltem No.2 in respect of following three Advance Authorizations of the firm may be
read as Kg instead of Sq. Meter:-

Advance Authorization No. RA F. No.

0310828194 dt. 05.04.2019 03/85/040/01356/AM13

oo 17 oo
B 03/95/040/00448/AM20

RA may take consequential action as per Policy / Procedures

Case No. A-195 M/s Gujarat Fluoro HQ F. No. 81/87/050/ Status:
chemicals |_td. 0474/AM19/DES-VI || Deferred

NC No.:16/AM20 Adv. Lic. No. and Date RA F. No,

Dated: 22.01.2020 ||3410044396 Dt:08.08.2018 34/24/040/0167/AM19

Subject.  Fixation of norms

Becision: The commitice considered the case as per agenda and decided 1o defer the matter for
examination of the case by TEC{SK}
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Case No. A-196

Mis Multibase India Lid.

HQ F. No. 01/87/050/
01104/AM19/DES-VII

Status:
Rejected

NC No.:16/ANMZ20
Dated: 22.01.2020

lladv. Lic. No. and Date
0310827055 Dt: 15.02.2019

RA F. No.

03/95/040/0117 1/AM19

Subject:  Fixation of norms

Decision: The committee considered the request of the firm and noted that the wastage

allowed earlier by Norms Committee-VI!

maintain status quo and rejected the case.

is reasonable. Therefore, commiitee decided to

Case No. A-197

M/s Zahonero India Pvt.Lid.

HQ F. No. 01/87/050/
00124/AMA2/DES-VII

Status:
Deferred

NC No.:16/AM20
Dated: 22.01.2020

Adv, Lic. No. and Date
05102985759 Dt: 05.07.2011

RAF. No.

05/24/040/00118/AM12

Subject:  Fixation of norms

Decision: The committee considered the casc as per agenda and decided to defer the matter for
cxamination of the case by TEC{SK}

Casec No. A-198

M/s MRK Heaithcare Pvt.
Ltd.

HQ F. No. 01/87/050/
0614/AM19/ DES-VII

Status:
Deferred

NC No.:16/AM20

Dated: 22.01.2020

Adv. Lic. No. and Date

RAF. No.

0310823869 Dt:19.08.2018

03/95/040/571/AM19

Subject: Fixation of norms

Oecision: The commitiee considered the case as per agenda and decided {o defer the matter,

Case No. A-199

M/s Vikas Ecotech Ltd.

HQ F. No. 01/87/050/
00513/AM17/ DES-VII

Status:
Deferred

NC No.:16/AM20
Dated: 22.01.2020

Adv. Lic. No. and Dale
0510400650 Dt:07.12.2016

RA F. No.

05/24/040/00402/AM17

Subject: Fixation of norms

Decision: The commitice considered the case as per agenda and decided to give Personal Hearing to
the firm with 1cchnical and production persons who are well versed with the case to explain the export
product along with sample and process involved along and deferred the case.

Case No. A-200

M/s Vikas Ecotech Ltd.

HQ F. No. 61/87/050/
00568/AM17/DES-VH

NC No.:16/AM20
Dated: 22.01.2020

Adv. Lic. No. and Date
0510401609 (1:13.02.2017

RA F. No.
05/24/040/00549/AM17

Status:
Deferred

Subject: Fixation of norms
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Decision: The commitice considered the case as per agenda and decided to give Personal Hearing to
the firm with technical and production pérsons who are well versed with the case 1o explain the export
product along with sample and process involved along and deferred the case.

Case No. A-201 M/s Indica Conveyors Lid. HQ F,. No. 861/87/050/

0393/AM19/DES-VIi
RA F. No.

Status:
Deferred

NC No.:16/ANM20
Dated: 22.01.2020

Adv, Lic. No. and Date
1210009674 Dt:18.07.2018

Subject: Fixation of norms

Decision: The committee considered the case as per agenda and decided to defer the matter for
cxamination of the casc by TEC{SK}

M/s SML Films Ltd. Status:

Case No. A-202 HQ F. No. 01/87/050/
00805/AM19/DES-VII Deferred

NC No. 16/AM20 Adv. Lic. No. and Date RA F. No.

Dated: 22.01.2020 ||5210042519 Dt:16.01.2019 52/24/040/00077/AM19

Subject: Fixation of narms

Decision: The Committee censidered the case as per agenda and decided issue deficiency
letter to the authorization holder for submission of the following information and deferred the

case:-

a} Difference between Import item No.1 and 2 with catalogue

b} Justification for use of both Import Items since both of them are Polyester Resin

Case No. A-203 M/s Gujarat Fluoro HQ F. Ne. 01/87/050/ Status:
chemicals Ltd. 0802/AM19/BES-VII Deferred

NC No.:18/AM20 Adv. Lic. No. and Bate RAF. No.

Dated: 22.01.2020 ||3410044337 Dt:18.07.2018 34/24/040/0128/AM19

Subject:

Fixation of norms

Decision: The commiitee considered the casc as per agenda and decided to defer the matier for
cxamination of the case by TEC{SK}

Status:

Case No. A-204 M/s Zahonero India Pvi.Ltd. |[HQ F. No. 01/87/050/
00272/AM13/DES-VII Deferred

NC No.:16/AM20 Adv. Lic. No. and Date RA F. No.

Dated: 22.01.2020 ||0510336112 Dt: 28.09.2012  |lo5/24/040/00229/AM13

Subjéct:  Fixation of norms
Decision: The committee considered the case as per agenda and decided to defer the matter for
cxamination of the case by TEC{SK! :
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Case No. A-205

M/s Gujarat Fluoro
chemicals Ltd

HQ F. No. 01/87/050/
0803/AM19/DES-VII

Status:
Deferred

NC No.:16/AM20

Dated: 22.01.2020.

Adv. Lic. No. and Date
3410044314 Dt:09.07.2018

RA F. No.
34/24/040/0133/AM18

Subject:

Fixation of norms

Decision: Thc commiltee considered the casc as per '1?(_11(1'1 and decided 10 defer the matter for
cxamination of the casc by T13C{SK} :

ONLINE CASES

Casc No.:19/16/87-
ALC12019 °

Party Name: RAJSHA
CHEMICALS PVT.LTD,

Mecet Noflate: 1 6/87-
ALCH2019
22.01.2020

Status:
Deferred

| [HQ Fle
-01/87/050/00528/AM20/

RLA File
:34/24/040/00315/AM 14/

Lic.No/Matc:3410040338
07.07.2014

Decision :

The committee considered the case as per apenda and decided to defer the maiter for
cxamination of the casc by TEC{DNM}

:01/87/050/008 T4/ AM Y

:08/24/040/00037/AM 16/

13.08.2015

Case N0.:332/24/87- Party Name: Meet NofDate: 16/87- Status:
ALC1/2018 JIPLASTALLOY PVT. ALCI2019 ° Rejected
1.TH., 1?? 01.2020
HQ File RLA File [Fic.No/Date: 1510022062
2 |:01/87/050/01 138/AM 19/ :15/24/040/00007/AM 16/ 107.05.2015
Decision : The commitice considered the case as per agenda and noted that Hard Copy of the
application of the firm has not been reccived from RA as well as from Firm despite repeated |-
reminders. “Iherefore, committee decided to reject the case.
[ [Case No.:68/24/87- Party Name: GUIARAT Mecet No/Date: 16/87- Status:
ALCI2018 RAFFIA INDUSTRIES LTD [ALCH2019 Deferred
22.01.2020
3 |HQ File RLA File Lic,No/Maic:0810135841

Decision :

The committee considered the case as per agenda and decided to defer the matier last
time for examination of the case by TEC{SK]

Case No.:333/24/87-
ALC12018

Party Name: VIJIAY
ENTERPRISES PVT.LTD.

Meet NofDate: 16/87-
ALC12019
22.01.2020

Status:
Rejected

1O File
4 L01/87/050/01139/AM19/

RLA File
:08/24/040/00 1424 AM L6/

Lic.No/Matc:0810135862
17.08.20i5

Decision

The committee considered the case as per agends and noted that Hard Copy of the
application of the firm has not been received from RA as well as from Firm despite repeated
reminders. Therefore, comunittee decided 1o rejeet the casc.
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Casc.No.:342/24/87- Parly Namc: NAVRATAN  [Mcet No/Datc:16/87- Status:
ALC1/2018 SPECIALTY CHEMICALS |ALCI/2019 Rejeeted
LLP 22.01.2020
s HQ File RLA Fiic Lic.No/Date:0810136184
:01/87/050/01 148/AM 19/ 087244040/00209/AM 16/ 06.10.2015
Decision : The commitice considered the casc as per agenda and noted that Hard Copy of the
application of the firm has not been received from RA as well as from Firm despite repeated
reminders. Therefore, commitice decided to reject the case.
[ [Case No.:27724187- Party Name: MACRO Mect No/Date:16/87- Status:
ALC1/2018 POLYMERS P. LD, AiLC12019 Approved
22.01.2020
HQ File RLA File Lic.No/Date:0810136316
:01/87/050/00833/AM 1Y/ :08£24/040/00V TA/AM 1 6/ 15.10.2015

Decision : Based on the cxamination of the case of firm by Technical Expert (Consultant
1PNM}) in Fite No. 01/87/050/00833/AM 1 9. the Commiittee decided to adopt following norms:-

EXPORT ITEM QUANITY IMPORT TTEM QUANITY
6 Alkyd  Resin  CA-3045
(Resin content 601-/-2%}) 1Kg | Phthalic Anhydride 0.215Kg
Glycerine 0.120Kg
Benzoic Acid 0.045Kg
Rylene 0.420Kg
RA may take consequential action as per Policy / Procedures
[ Case No.:345/24/87- ' il’a:‘ly Name: MACRO " [Mcet No/Date: 16/87- Status:
ALCT/2018 POILLYMERS P. LT, ALCH2019 Approved |
[ 22.01.2020 :
HQ File Ri.A File Lic.No/Datc:0810136333
:01/87/050/0L1S1/AMI Y/ :08/24/040/0022 1/AM 16/ 19.10.2015
Decision : Based on the cxamination of the casc of firm by Technical Expert (Consultant
{IONM)) in File No. 01/87/050/01i51/AM19, the Commitice decided to adopt following norms:-
EXPORT ITEM QUANITY IMPORT ITEM QUANITY
Alkyd Resin F 4035 (Resin .
7 content 60 -+/- 2%) 1Kg | Distilled Fatty Acid 0.192Kg
Pentacrithritol 0.172Kg
Phihalic Anhydride 0.187Kg
Benzoic Acid 0.110Kp
Xylene 0.420Kg
RA may take consequential action as per Policy / Procedures
;— Case No.:40/24/87- Party Name: KAYPEE [Mect No/Date:16/87- Status:
ALC1/2018 POLYMERS IALC!IZOlQ Rejected
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| _ 22012020 ]
HQ File RIA File . [ic No/Dalc:08 10136627
01/87/050/008A6/AMIO/  [08/24/040/00297/AMIG/  103.12.2015

Decision @ The commitice considered the casc as per agenda and noted that Hard Copy of the
application of the firm has not been reccived from RA as well as from Firm despite repeated
reminders. Therefore, committee decided to reject the case.

Case No.:22/24/87- Party Name: MACRO Mect NofPate: 16/87- Status:

ALC1/2018 POLYMERS P. L'T]. ALCI2019 Approved
22.01.2020

HQ File RLA File Lic.No/Daic: 0810136668

:01/87/050/00828/AM 19/ :08/24/040/00255/AM 16/ 07.12.2015

Decision : Based on the cxamination of the case of firm by Technical Expert (Consultant
{DNM}) in File No. 0i/87/050/00828/AM19, the Committee decided to adopt foliowing norms:-

EXPORT ITEM QUANITY IMPORT I'TEM QUANITY
Alkyd Resin § 5060 (80 -+/-
2% Resin content) tKg | Distilled Faity Acid 0.466Kg
9
Phthalic Anhydride 0.213Kg
Pentacrithritol 0.159Kg
Glycerine 0.03iKg
Mincral Turpentine Oil
{(MTOY 0.152Kg
Low Aromatic Whiic Spritc
i
Toluenc ' 0.058Kg i
RA may take conscquential action as per Policy / Procedures |
[ [Case No.:28724/87- Party Name: MACRO Meet No/Dale:16/87- Status:
ALCI2018 POLYMERS P LTD. ALCI/2019 Approved
22.01.2020
HQ Yile RLA File Lic.No/Datc:0810136667
:01/87/050/00834/AM 19/ (0872410401002 53/AMI G/ 07.12.2015
Decision @ Based on the examination of the case of Nirm by Technical Expert (Consultant
{DNM}Y)in File No. 01/87/050/00834/AM19, the Commiitee decided 10 adopt following norms:-
EXPORT ITIEM QUANITY IMPOR'I FTEM QUANITY
10 ALKYD RESIN  C-1032
(604+/-2% RESIN Tt TEA T ,
CONTENT) 1Kg | DISTILLED FATTY ACID 0.204Kg
PHTHALIC ANHMYDRIDE 0.273Kg
Glyeerine 0.185Kg
Xylene 0.420Kg
RA may take conscqugaial action as per Policy / Procedures




Casc No.:56/24/87-

[ Party Name: TEGA Mect NofDatc:]16/87- Status:
ALC1/2018 INDUSTRIES L1D. ALCI/2019 Approved
22.01.2020
HQ File . iRLA File Lic.No/Date:0210206358
[01/87/050/00862/AM 19/ |:02/24/040/00159/AM 16/ |15.12.2015

Decision @ Bascd on the technical comments of Department for P

romotion of Indusiry and

Commitice decided to ratify licensc as under:

Internal "Trade furnished vide their comnunication No. P-47011/25/2020/-TSW dated 21 .01.2020,

EXPORT ITEM QUANITY IMPORT IT)EM QUANITY
RECOMMINDIED
(in MT) PER MT OQF
LEXPORT PRODUCT
Rubber Liner for Grinding
Mills for Mining
Industrics {Consisting of . . .
Aluminiom  Vixtruded | 149.813M.T ;ﬁ’;{‘hc“c ]f"zbfr 0.182
Profilc & Mot Rolled Stcel (any grade )
Plate}
Natural Rubber
1 (any gradc) 0.182
Carbon Black (any 0212
gradc)
Rubber Chemicals,
viz., Antioxidani /
Acceiarator /
Retarder / Peptiver.
( CIy value 0.014
restricted 10 7% of
FOB  wvalue  of
Lxports).
Aluminium
lixtruded Profile 0.053
Hot Rolled Stecl
Plate - Hardox 500/
JFE - EH 500A - 0.267
{any prade)
b ] " - ]
Rubbcr-i rocess Oit 0.031
- any grade
Note: Fhere will be a value cap upto 7% of FOB of valuc of cxports in case of Rubber
Chemicals at §.No.4 above '
RA may take conscquential action as per Poli_l:y ! Procedures

Case No.:23/24/87- Party Namc: MACRQ Mccet No/Date:16/87- Status:

ALCH2018 POLYMERS P, LT ALCH2019 Approved
122.01.2020

HQ File RLA File Lic.No/Date:0810136782

:O1/BT/OS0/00829/AM 19/ :08247040/003 LO/AM 16/ 23.12.2015

Decision
{])NM}) in File No. 01/87/050/00829/AM 19, the Committee

: Based on the examination of the case of firm by Technical Expert {Consultant
decided to adopt following norms:-

EXPORTITEM QUANITY IMPORT TTEM QUANITY
Alkyd Resin § 5060 (30 -+/-
2% Resin content) TKg | DISTILLED FATTY ACID 0.466Kg
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:01/87/050/01 156/AM 19/

:08/24/040/00307/AM 1 6/

29.12.2015

PHTHALIC ANHYDRIDI 0.2i3Kg
Pentaerithritol 0.159Kg
Glycerine 0.031Kg
Mincral  Turpentine  Qil
(MTOYLow Aromatic 0.i52Kg
White Sprite
F'oluenc 0.058Kg
RA may take conscquential action as per Policy / Procedures
[ [Case No.:350/24/87- Party Name: MACRO Mect NofDatc:16/87- Status:
ALC1/2018 POLYMERS P.LTD. ALCH?2019 Approved
22.01.2020
HQ File RIA File Lic.NofDate: 0810136797

Decision

: Bascd on the cxamination of the case of firm by Tcechnical Expert (Consultant
{DNMY) in File No. 0i/87/050/01156/AM 19, the Committee decided to adopt following norms:-

EXPORT ITEM QUANITY IMPORT ITIEM QUANITY
UREA FORMALDEHYDII
RESIN - UF-8  (601/-2% -
RESIN CONTENT) IKg | BUTANOL 0.598Kg
INDIGENOUS Indigcno
| FORMALDEHYDI (37%) genons
FOLUENE 0.033Kg
‘RA may take conscquential action as per Policy / Procedurcs

01/87/050/01162/AM 19/

:07724/040/00342/AM 16/

[08.01.2016

Casc No.:356/24/87- [Party Name: BASRUR  [Mcet No/Date: 16/87-  [Status:

ALC1/2018 UNISEAL PRIVATE ALCI2019 Deferred
LIMITED.. . 122.01.2020

HQ File RLA File Tic.No/Datc:0710109244

Decision :

The commilice considered the casc as per agenda and noted that the a final reminder
was issucd 10 the firm on 09.01.2020 for submission of information. Thercfore, committce decided
to defer the matier tast time for want of reply of the firm.

:01/87/050/00835/AM 19/

:08/24/040/C0368/AM 16/

25.01.20t6

Case No.:29/24/87- Party Namce: POLY LINK Meet No/Date:16/87- Status:

ALC12018 POLYMIERS (INDIA) ALCH2019 Rejected
LIMITED 22.01.2020

10 File REA File ILic.No/Daic:0810137073

Decision

% The commiitee considered the case as per agenda and noted that Hard Copy of the
applicatior of the firm has not been received from RA as well as from Firm despite repeated
reminders. Therefore, commitice decided to reject the casc.
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Casc No.:49/24/87- Party Name: MACRO Mcct NofDalc:16/87-  [Status:

ALC172018 POLYMERS P. LTD. ALCH2019 Approved
122.01.2020

HQ File RLA File Lic.No/Datc:0810137403

01/87/050/00855/AM 19/ [:08/24/040/00353/AMI6/  [11.03.2016

Decision : Based on the cxamination of the casc of firm by Tcchnical Expert (Consuliant
{INM}) in File No. 01/87/050/00855/AM 19, the Commitice decided to adopt following norms:-

EXPORT ITEM ] QUANITY IMPORT ITEM QUANITY
Alkyd Resin §- 5050 ( Resin | -
content 70++/-2%) 1Kg | Distilied Fatty Acid 0.315Kg
16
Glycerine 0.116Kg
Pentacrithritol 0.039Kg
Phihalic Anhydride 0.273Kg
Mincral  Trupentine  Qil
(MTO)Y L.ow Aromatic 0.221Kg
White Spirit (LAWS)
Xylenc 0.095Kg
RA may take consequential action as per Policy / Procedures
[ [Case No.:58124/87- Party Name: MACRO {Mccl No/Dale:16/87- Status:
ALCI/2018 POLYMERS P. LTD. ALCI2019 Approved
.o 122.01.2020
HQ File RLA File ilic.No/Date:0810137427
:01/87/050/700864/AM 19/ :08/24/040/00356/AM 1 6/ (15.03.2016

Decision : Based on the cxamination of the casc of firm by Technical Expert (Consultant
{DNM}) in File No. 01/87/050/00864/AM 19, the Commiitee decided to adopt following norms:-,

EXPORT ITEM QUANITY IMPORT I1EM QUANITY
Atkyd Resin F- 4035 ( Resin
7 conlent 604/-2%) . IKg | Distilled Fatty Acid 0.161Kg
Pemacrithrital 0.122Kg
Phihalic Anhydride 0.215Kg
' Benzoic Acid 0.112Kg
Glycerine 0.056Kg
Xylene 0.420Kg
RA may take conscquential action as per Policy / Procedures
[ [Case No.:52/24/87- Party Name: MACRO Meet No/Datc:16/87- Status:
ALC1/2018 POLYMIERS P.LTD. ALCIR2019 Approved
18 22.01.2020
[HQ File IRLA File ILic.No/Datc:0810137428
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1:01/87/050/00858/AM 19/ [:08/24/040/00355/AM 16/ 15.03.2016 [
Decision : ' '

Dcc'isi(m_ : ‘].3ascd on the cxamination of the case of firm by Technieal Expert (Consultant
{DDNM}) in Filc No. 01/87/050/00858/AM19, the Commitice decided to  adopt following
norms:-
EXPORT ITEM QUANITY |  IMPORTITEM QUANITY
Alkyd Resin F- 4035 ( '
Resin content 60H/-2%) 1Kg | Distilled Fatty Acid 0.164Kg
Pentacrithritol 0.122Kg 4
Phihalic Anhydridc 0.215Kg
Benzoic Acid 0.112Kg
Glycerine 0.056Kg
- %
T'olucne 0.420Kg
RA may take conscquential aclion as per Policy / Procedures
Case No.:55/24/87- Party Name: MACRO Mcet No/Mate: 16/87- Status:
ALC1/2018 POLYMERS P. 1.TD. ALCI/2019 Approved
22.01.2020
HQ File RLA File {Lic.No/Daie:0810137537
:01/87/050/0086 /AM 19/ :08/24/040/00371/AMI1 6/ 129.03.2016

Decision : Based on the cxamination of the case of firm by Techrical Expert (Consuliant
IDNM1Y in File No. 01/87/050/0086i/AM 19, the Committce decided to adopt fellowing norms:-

LEXPORT ITEM QUANITY IMPORT [TEM QUANITY
Aikyd Resin §- 5060 ( 80+/-
2% Resin content) 1Kg | Distilled Faity Acid 0.466Kg
1
Phthalic Anhydridc 0.213Kg |
Pentacrithritol 0.159Kg
Glycerine 0.031Kg
Mincral  ‘I'rupentine Qi
(MTOYL.ow Aromaltic 0.152Kg
n Whitc Spirii (LAWS)
Tolucne 0.058Kg
RA may iake consequential action as per Palicy / Procedures

Case No.:51/24/87- Party Name: MACRO Mecet NofDate:16/87- Status:

ALC1/2018 POLYMERS P. LTD. ALC1/2019 Approved
22.01.2020

HQ File RI.A File Lic.NofDatc:0810137546

:01/87/050/00857/AM 19/ :08/24/040/00347/AM L6/ 30.03.2016

Decision : Bascd on the cxamination of ihe case of finm by Technical Expert (Consultant




{DNM ) in File No. 01/87/050/00857/AM 19, the Commitice decided to adopt foliowing norms:-
EXPORT I'TIEM QUANITY IMPORT ITEM QUANITY
Alkyd Resin C- 1031 ( Resin
content 80 1/-2%) I1Kg | Lauric Acid 0.244Kg
Phthalic Anhydride - 0.373Kg
Giycerine 0.269Kg
Xylene 0.210Kg
RA may take consequential action as per Policy / Procedures
[ [Case No.:371724/87- Party Name: SERVEWELL  [Mecet NofDale: { 6/87- Status:
ALCI2018 HOUSEHOLD ALCI2019 Rejected
APPLIANCES 22.01.2020
51 HQ File RLA File Lic.No/Date:241004 | 944
:01/87/050/01 177 AMIY/ :24/24/040/00019/AM 16/ 05.04.20106
Decision : The committee considered the casc as per agenda and noted that Hard Copy of the
application of the firm has not been reeeived from RA as well as from Firm despitc repeated
reminders, Therefore, commitice decided to reject the casce.
[ [Case No.:9/24/87- Parly Name: GOPALA “Mcat No/Datc:16/87-  [Status:
ALC12018 POLYPLAST LTD. IAI,(21/2019 Rejected
122.01.2020
HQ File RLA File Lic.No/Datc:0810137687 |
221.01/87/050/008 1 S/AM 19/ :08/24/040/0001 HAMI 7/ 15.04.2016
Decision : The committee considered the case as per agenda and noted that Hard Copy of the
application of the firm has not been received from RA as well as from Firm despite repeated
reminders. Therefore, commitice decided to reject the casc. .
B Case No.:84/24/87- Party Name: GOPATLA Meel NofDate:16/87- Status:
ALC12018 POLYPLAST LTD. ALCL/2019 Rejected
22.01.2020
HQ File RLA File Lic.No/Datc:0810137688 [
23 1.01/87/050/00890/AM 19/ :08/24/040/Q0012/AM I 7/ 15.04.2016
Decision : The commitce considered the casc as per agenda and noted that Hard Copy of the
application of the firm has not been received from RA as well as from Firm despite repeated
reminders. Therefore, commitice decided to reject the case.
B Case No.:1/8/87-A1.C1/2016 [Party Namc: WACKER Meet No/Date:16/87- Status:
MLETROARK CHEMICALS |ALCH2019 Deferred
PVT LTD 22.01.2020
HQ File RILA File Lic. No/Datc:0210206703
241.01/87/050/001 13/AM17/ :02/24/040/00022/AMYTY/ 19.05.2016
Decision : The commitice considered the case as per agenda and noted that comments arc not
reecived from Deparimemt of Chemicals and Petre Chemicals despite reminders. Therefore,
commitice deeided to defer the casc last time for comments of C&PC.
(5 [Case No1224/87-  [Parly Name: PYIETOOLS  [Meet NofDatc: 16/87- Status: |




ALCI1/2018 PVT.LIMITED ALCH2019 Deferred
’ 22.01.2020

HQ File RILA File Lic.No/Date:3010103786
:01/87/050/00818/AM 19/ 30/74/040/00005//\\417/ 123.05.2016

Decision @ The conmitice LO[]SldCI‘Ld the casc as per agenda and noted that RA as well firm was
asked for hard copy of the application. However, same has not been received, Therefore, commitice
decided to remind the RA/Mrm and deferred the case,

26

(Case No.:98/24/87- Party Name: ALUPLAST Mccet No/Datc:16/87- Status:

ALC12018 INDIA PRIVATE LIMITED |ALCH2019 Deferred
22.01.2020

HQ File RLA File Lic.NofMate:34i0042270

01/87/050/00904/ AM 19/ :34R24/040/00070/AM 1Y 14.06.2016

Decision : The committee considered the case as per agenda and decided to defer the matter for
cxamination of the casc by TIC{SK}

27

[Case No.:31/24/87- Party Name: HIGHPOENT  [Meet NofDale:16/87-  [Status:
ALC12018 TRADELINK PRIVATE  |ALC1/2019 Deferred
LIMITiID 22.01.2020
HQ File REA File Fic.No/Date:02 10206763
01/87/050/00837/AM19/  |:02/24/040/00045/AM1T/  |17.06.2016

Decision @ The committee considercd the casc as per agenda and noted that the a final reminder
was issucd 10 the firm on 09.01.2020 for submission of information. Therefore, committee decided
to defer the matter last time for want of repiy of the firm.

28

Case No.:78/24/87- Party Namec: ARMOR IMcet NofDate: 16/87- Status: B

ALCI1/2018 PLAST LT, ALC1/2019 Deferred
[22.01.2020

HOQ File RI.A File HLic.No/Date:0710109980

01/87/050/00884/AM 19/ :07/24/000/001 06/AML Y/ 121.06.2016

Decision : The commitice considered the casc as per agenda and noled that a final reminder was
issued to the firm on 09.01.2020 for submission of information. Therefore, commiitee decided to
defer the matier last time for want of reply of the firm.

29

Casc No.:164/24/87- Party Name: IMPLEL Meet NofMate:16/87- Status:

ALCI/2018 1IXPORTS IALCI2019 Deferred
i22.05,2020

HQ File RLA File Lic.No/Mate: 0710110529

:01/87/050/00970/AM IS/ :07/24/040/00220/AM 17/ [19.10.2016

Decision : The committee considered the casc as per agenda and noted that a final reminder was
issued 10 the firm on 09.01.2020 for submission of information. Therefore, commitice decided to
defer the matter last time for want of reply of the firm.

30

Casc No.:18/24/87- Party Name: ALUDECOR Meel NofDate: 16/87- Status:

ALC1/2018 LAMINATION PVT. 1D, [ALCI/2019 Deferred
22.01.2020

HQ File RILA Filc Lic.No/Datc:0210207114

:01/87/050/00824/AM Y/ :02/24/040/00146/AM T/ 102.11.2016

Decision : The cammittec considered the case as per agenda and noted that a final reminder was
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issucd to the firm on 09.01.2020 foi submission of information. Thercfore, commitice decided to
defer the matter last time for want of reply of the firm.
Case No.:5/1/87-ALC1/2017 |Party Name: WACKIIR Mect No/MDate: 16/87- Status:
METROARK CHEMICALS (ALCI/2019 Deferred
PVT LT : 22.01.2020 |
31 HQ File RLA File Lic.No/Date:0210207478
:01/87/050/00005/AM 18/ :02424/040/002 19/ AMY T/ 20.03.2017
Decision : The committee considered the case as per agenda and noted that comments arc not
reccived from Department of Chemicals and Peiro Chemicals despite reminders. Therefore,
committee decided to defer the case last time for comments of C&PC,
[ [Casc No..4472/87- Party Name: WACKIR Mcct NofDate: 16/87-  [Status:
ALC172017 METROARK CHIEMICALS [ALCI/2019 Deferred
PV LTD 22.01.2020
12 11Q File RLA Fiic Lic.NofDate:0210207504
“L01/87/050/00101/AMIS/ :02/24/040/00263/AM1F/ 29.03.2017
Decision : The commitice considered the casc as per agenda and noted that comments arc not
received from Department of Chemicals and Petro Chemicals despite reminders.  Therefore,
committce decided to defer the case last time for comments of C&PC,
[ Case No.:43/24/87- Party Name: SUPER Mcct No/Date:16/87-  [Status:
ALCI2018 MOUNT PACK PVT.LID, JALCH/2019 Deferred
22.01.2020
33 |HQ File RIi.A File Lic.No/Date:0710111610
01/871/050/00849/AM 19/ :07/24/040/00039/AM 1 8/ 116.05.2017
Decision : The commitice considercd the case as per agenda and decided to defer the matier for
cxamination of the casc by THC{SK}
" [Case No.g172a87- [Party Name: NITREX  'Mect No/Date:16/87-  [Status;
ALC1/2018 CHEMICALS INDIA IALCI2019 Deferred
LIMITED [22.01.2020
HQ File R1L.A File {Lic.No/Maie: 5210042306
:01/87/050/0087 7/ AM 19/ :52/24/040/000 1 TIAM 18/ 29.06.2017
Decision @ The Conimittee considered the case as per agenda and decided to issuc deficiency
Jetter 1o the authorization holder for submission of the following information and deferred the case:-
a) To indicate specific item of plastisizer is to be added in manufacturing the export product {as
34 alternative items arc not allowed under ad-hoe advance authorization}
b) Whether in manufacturing various iypes of nitroceliviose {as given in reply} differcnt type of
raw malerials arc required, if so, details thercof. 1f not, then to give a consolidated production of
nitroccllulose vis-a-vis consumption of all the imported and indigenous items dully certificd by
Charicred Accountant because data indicates less consumption of raw materials :
|
¢) Complete caleulation for requirement of raw maicrials {bath imported and indigenous) for 1hc!
manufacture of cxport product. If chemical reaction is involved then lo give reaction indicating!
calculation based on molccular weight of reactant and product with yicld.
d) Process flow chart giving consolidated wastage of raw matcrial
[35 [Casc No.:63/24/87- [Party Name: MACRO [Mcct No/Datc:16/87-  [Status: |
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[ TALCin2018 POLYMIRS P. LTD. ALC1/2019 Approved
22.01.2020

HQ File ‘ RILA File Lic.No/Datc:0810140762
:01/87/050/0086HAMLES - |:08/24/040/00058/AM 1 8/ 04.08.2017

Decision : Based on the examination of the casc of fiem by Technical Expert (Consultant
{DNM}} in File No. 0i/87/050/00869/AM 19, the Commitice deeided to adopt following norms:-

EXPORT [TEM QUANITY IMPORT I'TEM QUANITY
Altkyd Resin C- 1031 ( Resin
content §04/-2%) 1Kg | Lauric Acid 0.244Kg
Phthalic Anhydnide 0.373Kg
Glyeerine 0.269Kg
Xylene 0.210Kg
RA m.n_al_c-r,_ctmscal-lcntl.tl action as p pcr Pnhcv { Procedures

Casc No.:64/24/87- Party Name: MACRO Meet NofDate: 16/87- ‘Stalus:

ALC1.2018 POLYMIRS P.1.TD. ALCI/2019 |Approved
22.01.2020 I

HQ File ' RLA File Lic.No/Datc:0810140763 |

:01/87/050/00870/AM 19/ :08/24/0140/00103/AM I8/ 04.08.2017

Decision @ Bascd on the cxamination of the ease of firm by Tcchnical Expert (Consultant
{DNM1) in File No. 01/87/050/00870/AM19, the Commitlee decided to adopt following norms:-

EXPORT ITIEM QUANITY IMPORT ITEM QUANITY
Alkyd Resin §- 5065B1(

36 Resin content 80 H/-2%) tKyg 1 Distilled Fatty Acid 0.5202Kg
Pentacrithritol 0.1734Kg
Phthalic Anhydride 0.1734Kg
Mineral  Trupentine  Qil
(MTO)Low Aromatic 0.158Kg
White Spirit (LAWS)
Xylenc 0.042Kg

RA may take consequential action as per Policy / Procedurces

i Casc No.:70/24/87- Party Namce: NITREX Mcet No/Date:16/87- Status:
ALC12018 CHEMICALS INDIA ALC12019 Deferred
LIMITED {22,01.2020
HQ Fiie RI.A File Lic,No/Daic:5210042363
:01/87/050/00876/AM 19/ :52/24/040/00025/AM 18/ 06.09.2017

37 |Decision : The Committee considered the case as per agenda and decided to issue deficiency
letter to the authorization holder for submission of the following infermation and deferred the casc:-

a) To indicate specific item of plastisizer is to be added in manufacturing the export product {as
alternative items are not allowed under ad-hoc advance authorization}

b) Whether in manufacturing various types of nitroceilulose {as given in reply} different type ofi
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raw materials are required, if so, details thereof. If not, then (o give a consolidated production of
nitrocellulose vis-a-vis consumption of all the imported and indigenous items dully certificd by
Chartered Accountant because data indicales less consumption of raw matcrials

c} Complete caleulation for requirement of raw matcrials {both imporied and indigenous} for the
manufacture of export product. If chemical reaction is involved then fo give reaction indicating

calculation based on molecular weight of reactant and product with yickd.

d) Process Mow chart giving consolidated wastage of raw material

38

Case No.:75/24/87- Party Name: AAKASH Meet No/Datc:16/87- Status:

ALCH2018 PLASTOPACK PVT.LTD., [ALC1/2019 Beferred
22.01.2020

HQ File RILA File Lie.No/Maic: 5210042424

:01/87/050/0088 1/AM19/ :527247040/00042/AM L 8/ 07.11.2017

Decision :

The committec considered the casc as per agenda and noted that the a final reminder

was issued to the firm on 09.01.2020 for submission of information. Therefore, commitice decided
10 defer the matter last time for want of reply of the firm.

39

Casce No.:74/24/87- Party Name: MACRO Meet No/Date:16/87- Status:

ALCL/2018 POLYMERS P. LD, ALCL2019 Approved
[22.01.2020

HQ File Ri.A File I‘l,ic.NolDalc:OS1014]266

:01/87/050/00880/AM i 9/ :08/24/040/00196/AM 18/ i08.11.2017

Decision :

Bascd on the cxamination of the casc of firm by Technical Expert {(Consultant
{INM1) in Fiie No. 01/87/050/00880/AM 19, the Committee decided to adopt following norms:-

. EXPORT ITEM | QUANITY IMPORT ITEM QUANITY

Alkyd Resin S- 5050 { Resin

content 60+44/-2%) iKg | Distilled Fatiy Acid 0.2672Kg
Phthalic Anhydride 0.2326Kg
Pentacrithritol 0.0337Kg
Glyeerine 0.1224Kg

o Mineral  Trupentine Ol
(MTOYLow Aromatic 0.400Kg
Whitc Spirit (LAWS)
RA may tuke conscquential aclion as per Policy / Procedures

40

Casc No.:163/24/87- 'I-Pariy Name: ARMOR [Mect No/Dale: 16/87- Status:

ALC1/2018 PLAST LD, ALC1/2019 Withdrawn
| 22.01.2020 i

HQ File RLA File " [Lic.No/Mate:07101 12363

-01/87/050/00969/AM 19/ |:07/24/040/00218/AM 18/ 08.11.2017

Decision :The committee considered the reply of the firm wherein firm has statcd that they have
surrendercd the Advance Authorization. Therefore, commitice deeided 1o withdraw the case.

4

Casc No.:129/24/87- Parly Name: SUPER Meet No/Date:16/87- Status:
ALC12018 MOUNT PACK PVT.LTD,  |ALCH2019 Deferred
22.01.2020
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HQ File _ RLA File fl.,ic.Noﬂ)alc:O?]Ol 12420
:01/87/050/00935/AM 19/ :07/24/040/001 55/AM 18/ [16.11.2017

l)C(:l.Sl().l‘l ¢ The commitice considered the casc as per agenda and decided 1o defer the matter for
cxamination of the casc by TEC{SK}

Case No.:76/24/87- Party Name: MACRO Meet No/Date: 16/87- Status:

ALC1/2018 POLYMERS P. LTD. ALCLE2019 Approved
_ 22.01.2020

HQ File RI.A File Lic.No/atc:0810141410

:01/87/050/00882/AM 19/ :08/24/040/00252/AM 1 8/ 29.11.2017

Decision : Based on the cxamination of the casc of firm by Technicat Iixpert (Consultant
{DNMY) in File No. 01/87/050/00882/AM 19, the Commitice decided to adopt following norms:-

EXPORT I'TIEM QUANITY IMPORT I'T1EM QUANITY
Alkyd Resin S- 5060 ( Resin
content 804+/-2%) 1Kg | Distilled Fatly Acid 0.446Kg
42
Glycerine 0.114Kg
Pentacrithritol 0.077Kg
Phthalic Anhydride 0.239Kg
Mincral  Trupentine  Oil
(MTOVELow Aromatic 0.151Kg
White Spirit {LAWS)
Xylene 0.059K g
RA may take conscquential action as per Policy / l’roudurce
| [Case Na.:197/24/87- Party Namce: WACKER ‘Mcct No/Date:16/87- Status:
ALCL/2018 METROARK CHEMICALS JALCI/2019 Peferred
PVT LD [22.01.2020
HQ File ' RI.A File [ic.NoMate:0210208055
43 1.01/87/050/01003/AM19/ 027241040/00145/AM IR/ [15.12.2017

Decision : The commitice considered the casc as per agenda and noted that comments are not
reccived from Department of Chemicals and Petro Chemicals despite reminders. Therefore,
commitice decided to defer the case last time for comments of C&PC.

Case No.:198/24/87- Party Name: WACKER Meet NofDate:16/87- Status:
ALCH2018 METROARK CHEMICALS {ALCI/2019 Deferred
PVT LT 22.01.2020
14 HQ File RLA Yile Lic.No/Date:0210208052
:01/87/050/01004/AM 19/ 0?/”4/040/00]44/!\1\/1 18/ 15.12.2017
Degision @ The commitiee considered the case as per agenda and noted that comments arc not
received from Department of Chemicals and Petro Chemicals despite reminders. Thercfore,
committee decided to defer the case last time for comments of C&PC.
[ [Case No.:199/24/87- Party Name: WACKER Meet No/Date: 16/87- Status:
ALC12018 METROARK CHEMICALS {ALCI/20i19 Deferred
43 PV 11D 22.01.2020
[HQ Fike [REA File _|Lie.No/Date:0210208056
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[:01/87/050/01005/AM19/

Decision @ The committee consideied ihé casc as per apenda and noted that comments arc not
received from Department of Chemicais and Petro Chemicals despite reminders. Therefore,
commitice decided to defer the casce last time for comments of C&PC.

[:02/24/040/00i146/AM 18/ [15.12.2047

46

Case N0.:79/24/87- Party Name: SANGHVI Meet NofDate: 16/87- Status:

ATC1/2018 TECHNG PRODUCTS ALCH/2019 Rejected
22.01.2020

HQ File RLA File Lic.No/Daic:0810141769

01/87/0S0/00885/AM 19/ :08/24/040/00296/AM 1 8/ 12.01.2018

Decision

: The commitice considered the casc as per agenda and noted that Hard Copy of the

application of the firm has not been reecived from RA as well as from Firm despite repeaicd
reminders. Therefore, commitice decided to reject the case,

47

Casc No.:86/24/87- Party Name: NAVRATAN  [Meet No/Date:16/87- Status:

ALC1/2018 SPECIALTY CHEMICALS  [ALCI/2019 Rejected
LLP 22.01.2020

HQ ¥ile RILA File ;i‘,ic.Nnn)aic:OS10]42366

:01/87/050/00892/AM 19/ :08/24/040/00213/AM 18/ [13.04.20i8

Decision : The commitice considered the case as per agenda and noted that Hard Copy of the
application of the fiem has not been received from RA as well as from Firm despite repeated
reminders. Therefore, commiitee decided to reject the casc.

43

Case No.:96/24/87- Party Name: NAVRATAN [Mcet NofDaic: 16/87- Status:

ALC1/2018 SPECIALTY CHEMICALS [ALC1/2019 Rejected
LLP !22.0l 2020

HQ File RLA File Lic.No/Date: 0810142367

:01/87/050/00902/AM 19/ :08/24/040/00214/AM 1 8/ 13.04.2018

Decision

49

The commilice considered the case as per agenda and noted that Hard Copy of the
application of the firm has not been received from RA as well as from Firm despite repeated
reminders. Therefore, committee decided to reject the casc.

Case No.:3/8/87-A1C1/2018 |Party Name: WACKER Mecet NofDate: 16/87- Status:
METROARK CHEMICALS [ALCH2019 Deferred
PV LD 22.01.2020

HQ File
:01/87/050/00124/AM 19/

RLA File
:02/24/040/00003/AM 9/

Lic.No/Datc:0210208362
25.04.2018

Decision

The committee cansidered the casc as per agenda and noted that comments are not
received from Depariment of Chemicals and Peira Chemicals despite reminders. Therefore,
commitiee decided to defer the casc last time for comments of C&PC.

50

Case No.:4/8/87-ALC1/20 8 [Parly Name: WACKER Mect No/Date: 16/87- Status:
METROARK CHEMICALS [ALCI2019 Deferred
PV LD 22.01.2020

HQ File

:01/87/050/00125/AM 19/

RLA File
:02/24/040/00004/AM 19/

Lic.Nofate:0210208363
25.01.2018

Decision :

The commiltec considered the case as per agenda and noted that comments are not
received from Department of Chemicals and Pewro Chemicals despite reminders. Therefore,
comumittce decided 1o defer the case last time for comments of C&PC.
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Casc No.:90/24/87- Party Name: MACRO Mecet No/Date:16/87- Status:
ALC12018 POLYMERS P.L'TD, ALC1/2019 : Approved
22.01.2020
HQ File RLA Filc Il.ic.No/Dalc:OS10142573
:01/87/050/00896/AM 19/ 08!2/1/040/0034?//\\4 18/ 10.05.2018
rlS(,u:.mn : Based on !h(. cxamination of lhc case of firm by Technical Expent ((‘omullan;

{DNM}} in File No. 01/87/050/00896/AM19, the Commitice decided Lo adopt following norms:-

EXPORT ITEM QUANTTY IMPORT ITEM QUANITY
31 1"ATkyd Resin C- 1032 ( Resin
coritent 70+/-2%) 1Kg | Distilled Fatty Acid 0.238Kg
Phihalic Anhydride 0.322Kp
Glycerine 0.210Kg
Xylene 0.315Kg
RA may take consequential action as per Poliey / Procedurces
I [Case No.:91/24/87- Parly Name: ARMOR iMccl No/Date: 16/87- iStatus:
ALCL2018 PLAST 1.TD., IALC1/2019 Deferred
22.01 2020
<5 HQ File RELA File Lic.No/Mate:0710113270
:01/87/050/00897/AM 19/ :07/24/040/00039/AM i 9/ 11.05.2018

Decision : The commitice considered the case as per agenda and noted that a final reminder was
issucd to the firm on 09.01.2020 for submission of information. Thercefore, commitiee decided to
defer the matter fast time for want of reply of the firm, |

L [Case No.:379724/87- Party Name: ESSEN iMccl No/Datc:16/87- Status: |
ALC12018 SPECIALITY FILMS (ALCIR2019 Deferred
PVTLID., 192.01.2020
HQ File RLA Filc ic.No/Datc:24 10042426
53 |:01/87/050/01185/AM19/  |:24/24/040/00005/AM 1O/ 123.05.2018

Decision : The commitice considered the case as per agenda and noted that a DI was issuced io
the firm . However, firm has not replicd the DI Therefore, committee decided that a final reminder
to firny in this regard may be issued and deferred the case

( asc No. 95/24/87— Paxty \amc MAX .\dcct \ofDaiL 16187- Slqtus' H
ALC1/2018 SPECIALITY FILLMS iALCH2019 Deferred
LIMITED :22.01.2020
54 |HQ File RI.A File Lic.No/Datc:2210015922

:01/87/050/00901/AM 9/ :22/24/040/00018/AM 19/ [20.06.2018

Decision : The commitice considered the case as per agenda and decided to defer the matier for

cxamination of the case by TLEC{SK}

Case No.:120/24/87- Party Name: i2LUJRASIA (vicet No/Date: 16/87- Status:

ALC1/2018 POLYCHEM PVT LTD ALCI/2019 Rejected
55 22.01.2020

HQ File RLA File [I,ic,No/Datczaa 10044330

:01/87/050/00926/AM 9/ |:34/24/040/00053/AMIS/  :12.07.2018

foretrr At iNABA
34 ‘:{"‘hﬁ'%"m lal‘\si /Oy DGFT

GFT
1 wmﬁﬁ"frramo
L :f Commerta E. |ﬂdu5

rAinistry 0 7
g A, T
Udyogd | Bhawan, Nuw Deihi \



Decision : The conimittce considered the case as per agenda and noted that Hard Copy of the
application of the firm has not been received from RA as well as from Firm despife repeated
reminders. Therefore, committee decided to reject the casc.

56

Case No.:10/16/87- Party Name: WACKIER Mcet NofDate: 16/87- Status:

ALC1/2018 METROARK CHEMICALS JALCI/2019 Deferred
PVT L'TD 22.01.2020

HQ File RLA File . __ Lic.No/Date:0210208607

:01/87/050/00307/AM 19/ :02/24/040/00066/AM 19/ 26.07.2018

Decision @ The committce considered the case as per agenda and noted that commenis are not
reccived from Departiment of Chemicals and Petro Chemicals despite reminders. Therefore,
comumiitee decided to defer the case last time for comments of C&PC.

57

Case No.:22/18/87- Party Name: SHIVA Mcct No/Date:16/87- Status:

ALCL/2018 PHARMACHEM LTD ALC12019 Rejected
22.01.2020

HQ File REA File Lie.No/Dalc:3410044410

:01/87/050/0047 1/ AM L9/ :34/24/040/G0105/AM 19/ 09.08.2018

Decision : The commitice noted that 2 DI, was issued to firm on 16.09.2019 which was followed
by a reminder on 24.12.2019. However, firm has not replicd to the DIL. Therefore, committee
decided to reject the casc

58

Mcet NofDate:16/87- Status:

Case No.:24/18/87- Parly Name: SHIVA

ALLL2018 PHARMACHEM L'TD ALC12019 Rejected
[22.01.2020 '

HQ File RLA File !Lic.No/fDatc:3410044413

:01/87/050/00473/AM 19/ :34724/040/001 QT/AMITY lO9.08.20] 8

Decision : The committec noted that a DI was issued to firm on 16.09.2019 which was followed
by a reminder on 24.12.2019. However, firm has not replied to the DI, Therefore, conunittee
decided to reject the case

59

Case No.:6/17/87- Party Namc: WACKIER Meei No/Mate: 16/87- Status:

ALC1.2008 METROARK CHEMICALS |ALCI1/2019 Deferred
PVT LTI 22.61.2020

HQ File RLA File Lic.No/Datc:0210208650

:01/87/050/00398/AM 19/ :02/24/010/00075/AM 19/ 23.08.2018

Decision @ Fhe commitice considered the casc as per agenda and noted that comments are not
reccived from Department of Chemicals and Petro Chemicals despile reminders. Therefore,
committee deeided to defer the case last time for comments of C&PC, ’

60

Case No.:161/24/87- Parly Namec: RAJSHA !Mccl No/Date: 16/87- Status:

ALCL/2018 CHEMICALS PVT.LTD, il\LCl/ZOl‘) Approved
i22.01.2020

HQ File T REA File iLic.No/Maic:34 10044552
:01/87/050/00967/AM 19/ * |:34724/040/0009S/AM 19/ [05.10.2018

Decision @ Bascd on the cxamination of the casc of firm by ‘Tcchnical Expert {(Consuliant
{DNMY) in File No. 01/87/050/00967/AM19, the Commitice decided to adopt following norms:-

EXPORT ITEM QUANITY IMPORT IT1M QUANITY
MODIFIED MELAMINE | 1Kg | MELAMINE 0.300Kg_
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RESIN
PARA¥ORMALDEHYDE 0.500K
(MINIMUM 91% PURITY) TE
MI{THANOI. 0.450Kg
RA may take conscquential action as per Policy / Procedures
Case No.:170/24/87- Party Name: SNF |INDIA]  iMeet No/Datc:16/87- Status:
ALC1.2018 PVT. 1.TD., ALCIf2019 Rejected
. 22.01.2020
61 HQ File RI.A File Lic.No/Date:2610012857
1 1:01/87/050/00976/AM 19/ :26241040/00010/AM 1Y/ 20.10.20i 8

Decision : The committee noted that a DI was issucd to firm on 01.11.2019 which was followed
by a reminder on 24.12.2019. However, firm has not rcplu.d to the DL. Therefore, commitice
decided to reject the case

—_— mm . m e ———

Case No.: 174/24/87- Party Name: SNF [INDIA]  [Meet No/Date: 16/87- [Status:
ALC1/2018 PVT. LTD., [ALC1/2019 Deferred
|22.01.2020
62 [HQ Filc RIA Filc Lic.No/Datc:2610012859

:01/87/050/00980/AM 19/ :26/24/040/00013/AM 19/ 02.11.2018

Decision : The committee considered the case as per agenda and decided to defer the matter for
examination of the casc by TEC{TINM)

Case No.:175/24/87- Party Name: SNF [INDIA]  [Meet No/Date:16/87- Status:
ALCI1/2018 PV LID, ALC1/2019 Rejected
22.01.2020
HQ File Ri.A File {Lic.No/Datc:2610012860
63 1:01/87/050/0098 1/AM 19/ 226/24/040/00036/AM 18/ |0? 11.2018

Decision : The committee noted that a DI was issucd to firm on 01.11.2019 which was followed
by a reminder on 24.12.2019. However, finm has nol replicd to the DI, Thercfore, comminee

decided 10 reject the casc
‘
" [Case No.:176/24/87- Party Name: SNF [INDIA]  [Meet No/Dale: 1 6/87- Status:
ALC1/2018 PVT. LLTD., ALCH2019 Deferred
[22.01.2020
64 [HQ File RI.A File Lic.No/Date:2610012863
:01/87/050/00982/AM 19/ :2624/040/0003%AM 18/ 02.11.2018

Decision : The committee considered the case as per agenda and decided 10 defer the matter for
cxamination of the casc by TEC{DNM)

[""[Case No.:181/24/87-  [Party Name: ARMOR [Mcct No/Date:16/87-  [Status:
ALC1/2018 PLAST LIMITED ALC1/2019 Rejected
22.01.2020
HQ File RI.A File ILic.No/Datc:0710114121
651:01/87/050/00087/AM 19/ |:07/24/040/00198/AM19/  [13.11.2018

Decision : The committee noted that a DI, was issued 1o firm on 01.11.2019 which was followed
by a reminder on 24.12.2019. However, firm has not replied 1o the DI Therefore, commitice
decided 10 reject the case
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66

Casé N0.:192/24/87- Party Name: NITREX Mecct No/Datc: 16/87- Status:

ALCL/2018 CHEMICALS INDIA ALCI2019 Deferred
LIMITED :22.0].2020

HQ File RLA File iLic.No/Date:52 10042860

:01/87/050/00998/AM 19/ :52/24/040/00067/AM 19/ :!7. 12.2018

Deccision : The Committee considered 1he case as per agenda and decided 10 issuc deficiency

Ietter to the authorization holder for submission of the following information and deferred the case:-

a) To indicate specific itcm of plastisizer is to be added in manufacturing the cxport product {as
alicrnative items are not allowed under ad-hoc advance authorization}

b) Whether in manufacturing various types of nitrocellulose {as given in reply} different type of
raw matcrials are required, if so, details thereof. 1f not, then to give a consolidated production of
nitroccllulosc vis-a-vis consumption of all the imported and indigenous items dully certified by
Chartered Accountant because data indicates less consumption of raw materials

c) Complete calculation for requirement of raw materials {both imported and indigenous} for the
manufacture of export product. 1f chemical reaction is invelved then to pive reaction indicating

calculation basced on molecular weight of reactant and product with yicld.

d) Process flow chart giving consoelidated wastage of raw material

67

Casc No.:196/24/87- Party Name: ATUL Mcei Nofidate: 16/87- Status;

ALC1/2018 LIMITED, ALC1/20010 . |Rejected
22.01.2020

HQ File RLA File Lic.No/Date:0810144138 1

:01/87/050/01002/AM 19/ :08/24/040/00301/AM 19/ 20.12.2018

Decision : The committce considered the case as per agenda and noted that Hard Copy of the
application of the firm has not been reccived from RA as well as from Firm despite repeated
reminders. Therefore, committee decided to reject the case.
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Casc No.:385/24/87- Party Name: STYLO Meel NofDate: 16/87- Status:

A1.C1/2018 TABLEWARLES ALCH/2019 Rejected
22.01.2020

HQ File RLA File Lic.No/Date:2410042614

:01/87/050/01 191/AM Y :24/24/040/00041/AM 19/ 02.01.2M9

Decision : The committee noted that a DL was issued to firm on 01.11.2019 which was followed
by a reminder on 24.12.2019. However, firm has not replicd 1o the DI Therefore, committeer
decided to reject the case

69

Casc No.:212/24/87- Party Name: WACKER Mcet NofDate:16/87- Status:

ALC1R2018 METROARK CHEMICALS lAI..C!f20|9 Deferred
PVTLTD i22.01.2020

HQ File RILA File Lic.No/Date:0210208899

01/87/050/01018/AM 19/ :02/24/040/00143/AM 1Y/ 04.01.2019

Decision : The commitice considercd the case as per agenda and noted that comments are not
reccived from Department of Chemicals and Petro Chemicals despite reminders. Therefore,
commitice decided to defer the case last time for comments of C&PC.

70

Case No.:216/24/87- Party Name: RESINS AND  [Mcet No/Pate: 16/87- Status:
ALCI12018 PLASTICS LIMITED ALCH2019 Withdrawn
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[22.01.2020 |

HQ File
01/87/050/01022/AM 19/

[RLA Tile
:03/95/040/0003 1/AM 19/

Lic.No/Datc:0310826210

|

07.01.2019 ]

Decision : The committee considered the reply of the RA, Mumbai wherein it was mentioned that

Isurrender tetier has been issued to the firm. Therefore, committee decided to withdraw the casc.

[ {Case No.:386724/87- Party Name: SERVEWILL IMcc! NofDate: 16/87- Status:
ALC1/2018 HOUSEHOLD ALCI/2019 Deferred
APPLIANCIS 22.01.2020
71 HQ Filc RLA File [Lic.No/Date:24 10042622
:01/87/050/01 192/AM 19/ 24724/040/00042/AM 19/ |08.0I 2019
Decision : The comumittce considered the case as per apenda and noted that a DIL was issued to
the firm . However, firm has not replicd the DI Thercfore, comumitice decided that a final reminder
to firm in this regard may be issued and deferred the case
[ "(::asc N06.:219/24/87- Party Name: WACKYER Meei NofDate: 16/87- Siatus:
ALC1/2018 METROARK CHEMICALS |ALC1/2019 Deferred
PVTLTD 22.01.2020
7 HQ File RLA File Lic.No/Matc:0210208917
:04/87/050/01025/AM 19/ :02/24/040/001 15/AM 9/ 10.01.2019
Decision : The commitice considered the case as per agenda and noted that comments are not
received from Department of Chemicals and Petro Chemicals despite reminders. Therefore,
commilice decided to defer the case fast fime for comments of C&PC.
B Case No.:233/24/87- Party Name: SML FIi.MS [Mcet NofDate: 16/87- Stafus:
ALC1/2018 LIMITIED ALCL2019 Deferred
22.01.2020
7 [HQ¥Ie  [RLAFic T MLic.No/Date:5210042934
:01/87/050/01039AM I :52/24/040/00080/AM 19/ ;23.0] 2019
Decision : The committee considered the case as per agenda and decided to defer the matter for
cxamination of the case by TRC{SK}
[ [Case No.:387/24/87- Party Name: SASA Meet Nofate:16/87- Status:
ALC12018 RUBBERS PRIVATE ALCH2019 Rejected
LIMITED 22.01.2020
1Q File RIA File Lic.No/Date:2410042635
74 L01/87/050/01193/AMI9/  |24/24/040/00046/AM 19/ |24.01.2019
Decision : The committee noted that a DI was issued 1o firm on 01.11.2019, which was followed
by a reminder on  24.12.2019. Howcver, {firm has not replied to the DL, Therefore, commitice
decided 10 reject the case
N Case No.:247/24/87- Party Name: WACKER Meet NofDate: 16/87- Status:
ALC1/2018 METROARK CHEMICALS [ALCI/2019 Deferred
PVT L.TD 22.01.2020
HQ File RLA Filc Lic.No/Date:0210208%942
T3 1.01/87/050/01053/AM 197 02241040001 5TIAMIY 29.01.2019

Decision : The commiitee considered the casc as per agenda and noted that comments are not
received from Department of Chemicals and Petro Chemicals despite reminders. Therefore,

committee decided to defer the case last time for comments of C&PC.
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Case N0.:276/24/87- . [Party Name: MACRO . Mcet No/Date: 16/87-  |Status:

ALC1/2018 POLYMERS P. LTD. ALC1/2019 Approved
122.01.2020

HQ File RLA Filc Lic.No/Date:0810144519

:01/87/050/01082/AM 19/ :08/24/040/001 22/AM 19/ 06.02.2019

Decision : Bascd on the cxamination of the case of firm by Technical Jxpert (Consultant
{DNM1}) in File No. 01/87/050/01082/AM 19, the Committee decided to adopt following norms:-

EXPORT I'TEM QUANITY IMPORT [TEM QUANITY
Alkyd Resin LS - 5060 (
7% Resin content 60-+/-2%) 1Kg | Distilled Vatty Acid 0.3917Kg
Pentaerithritol 0.1326Kg
Phthalic Anhydride 0.1316Kg
Mineral  Trupentine  Oil
(MTOYLow Aromatic 0.369Kg
White Spirit (LAWS)
Xylene 0.0310Kg
RA may take conscquential action as per Policy / Procedures 7
" [Case No.:280/24/87- Parly Name:MACRO [Meet No/Date: 16/87-  |Status:
ALCL1/2018 POLYMERS P. LTI, ALCL/2019 Approved
22.01.2020
HQ File RLA Jile T T i No/Mate:0810144545 [

:01/87/050/01086/AM 1Y/ 08/24/040/00 9?//\\/[]9:‘ 107. 02 20]9

Decision : Based on ihL examination 01" the casc ()F fum by lccthal Expert (Consultant
DNMY) in File No. 01/87/050/01086/AM 19, the Committee decided to adept following norms:-

EXPORT ITEM QUANITY IMPORT ITEM QUANITY
Alkyd Resin § - 3060 ( Resin
content 8G-+/-2%) 1Kg | Distilled Fatty Acid 0.436Kg
77 ‘
Glycerine 0.138Kg
Pentacrithritol 0.054Kg
Phthalic Anhydride : 0.257Kg |,
Mincral  Trupenting Ol
(MTO)/ Low Aromatic G.165Kg
White Spirit (LAWS)
Xylene 0.045Kg
RA may take consequential action as per Policy / Procedures
- Case No.: 28i7_2—¢i;'87— o Party Name: MACRO EMcct No/Date: 16/87- IStatus:
ALC1/2018 IPOLYMIRS P LTD. IALCL/2019 Approved
78 i 22.01.2020
HQ Tile RLA File i1.ic.No/Datc:0810144547 |

01/87/050/01087/AM 19/ 5:08/24/040/00385//\1\/119/ |07.02.2019 i

Al 1Camon

farafvy HATT/ DILIP KUMAR
o1 FerSeEs B%™ SI9R/Dy. DSFT
NN, AETASOTEG/0GFT

oy LG TR
Ministry of Commerca & industry
FEI HEH, s

Udyog BI wWarn, Npw Det




Decision : Based on the cxamination of the casc of firm by Technical Expert (Consuhiant
{DNM}} in File No. 01/87/050/01087/AMi9. the Conumittee decided to adept following norms:-

IXPORT TTEM _QUANITY [~ IMPORT ITEM QUANITY

POLYESTER RESIN p-211

(RESIN CONTENT 5§34 | MONO ETHYLENE

2%) el GrycoL 0.041Kg
DI ETHYLENE GLYCOL 0.071Kg
NEO PENTYL GLYCOL 0.135Kg
ISOPHTHALIC ACID 0.263Kg
PURE TEREPHTHALIC
ACID 0.112Kg
ADIPIC ACID 0.037Kp
XYLENE 0.022Kg
SOLVENT C-10/
AROMATIC SOLVENT C- 0.330Kg
10
BUTYL CELLOSOLVE

L ACETATE 0.107Kg
RA may take consequential action as per Policy / Procedures
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Case No.:302/24/87- Party Name: ALUPLAST Mcet NofDate: 16/87- Status;

ALC1/2018 INDIA PRIVATE LIMITED [ALCL/2019 Deferred
,22.01.2020

HQ File RI.A File Lic.No/Date: 3410044903

:01/87/050/01 108/AM 19/ :34/24/040/00305/AM 19/ 15.02.2019

Decision : The commitice considered the casc as per aenda and decided to defer the matter for
cxamination of the casc by TEC{SK}

80

Case No.:2/8/87-A1.C1/2019 {Party Name: PIONEER IMcet No/Date:16/87- Status:
POLYLEATHERS ALC1/2019 Rejected
LIMITED 22.01.2020

HQ File RLA Vil Lic.Nofidaic:0510411029

:01/87/050/00189/AM20/ :05/240140/001 TRIAM20/ 24.06.2019

Decision : The commiitee noted that a 1. was issued to firm on #1.11.2019, which was followed
by a reminder on 24.12.2019. Howcever, {irm has not replied to the DI Therefore, committec
decided 1o reject the case

8

Case No.:4/8/87-ALC1/2019 Party Name: GLOBUS Meet No/Datc:16/87- Status:
INTERNATIONAL ALC1/2019 Rejected
COATERS PVT. LT, 122.01.2020

HQ File RLA File Lic.No/Date:0310829908

:01/87/050/00191/AM20/ :03/94/040/0025 1/AM20/ 25.06.2019

Decision ; The commitice noted that a DI was issued to firm on 01.11.2019, which was followed
by a reminder on 24.12.2019. However, firm has not replicd to the DL. Therefore, commitice
decided 1o reject the casc
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[Party Name: AJIT

Casc No.:23/8/87- Mcct No/Dale:16/87- Status:
ALC172019 INDUSTRIES PRIVATE ALCH2019 Deferred
LIMITED 22.01.2020
82 |HQ File RLA File Lic.No/Mate:0510411130
:01/87/050/00210/AM20/ :05/23/040/00138/AM20/ 03.07.2019
Decision @ The commitice considered the case as per agenda and decided to defer the matter for

cxamination of the case by TEC{SK}

83

Case No.:1/13/87- Party Name: SUNDARAM  |Mcet No/fDaic:16/87- Status:

ALC1/2019 INDUSTRIES PRIVATIE ALCI/2019 Deferred
LIMITED 22.01.2020

HQ File RLA File Lic.No/Date:0410166263

:01/87/050/00455/A Vi 20/ :04/247040/001 27/AM20/ 14.11.2019

to remind the firm and deferred ihe casc.

Decision : The commitice considered the case as per agenda and noted that finn was asked for
hard copy of the application. However, same has not been received. Therefore, committee decided

:01/87/050/00459/AM 20/ :34/24/040/00243/AM20/ 14.11.2019

Case No.:5/13/87- Party Name: SHAKUN Meet No/Date: 16/87- Status:

ALC12019 POLYMIERS LIMITED ALC1/2019 Approved
22.01.2020

HQ File TIRLA File Lic.No/Date:3410045609

84

Decision : The committee considered the case as per agenda and deeided to ratify the license as

under :-
EXPORT ITIEM QUANITY IMPORT ITEM QUANITY
SILICONE  COMPOUND
1 3 8 0T N
||(;:1(3\T\] Alg;(;)ﬁ ?\q?i JI(‘}%;.\(.;? S0000K g SILICONE RUBBER | 1.02Kg/Kg content
RUBBER CONTENT} (RAW MATERIAL) | in Export Product

RA may t{ake conscquential action as per Policy / Procedurces

85

:01/87/050/00460/AM20/ :347241040/00244/AM20/ 14.11.2019

Casc No.:6/13/87- Parly Name: SHAKUN Mect NofDalte:16/87-  [Status:

ALCI2019 POLYMERS LIMITED ALCH2019 Approved
22.01.2020

HQ Fiie RLA File Lic.No/Mate:3410045610

Decision

Committee decided to ratify license as under:

Rascd on the technical comments of Department for Promotion of Industry and
Internal Trade furnished vide their communication No. P-47011/343/2019/-TSW dated 15.01.2020,

EXPORT ITEM QUANITY IMPORT ITEM

QUANITY

FAD ; N
{;E.(\)fl] HALOGER ETHYLENE VINYLL

" . TIEATE (1°W -
RETARDANT 2280000K g {}g}' Y“\\a ;'-‘[ii( 1VA) CO
COMPOUND Y M

{(RAW MATERIAL}Y

340331.70Kg
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LINEAR LOW DENSITY
POLYETHYLENI
GRANNULES (LL.DPE 226887.80kp
Grannules)

( RAW MATERIAL)
ALUMINIUM
HYDROXIDLE 1338638.05Kg
{(RAW MATIRIAL)
POLYOLEFIN

LELASTOMIR 181510.24Kg
{ RAW MATIERIAL)

TRIETHOXY VINYL

SILANLE 68066.34K g

{ RAW MATIERIAL)
MODIFIED LLDPE

{ RAW MATERIAL)
RA may take consequential action as per Policy / Procedures

56721.95Ky

Easc 7 ‘;)E/]jI-S{-

“IParty Name: MACRO . Mcct No/Date: 16/87-  |Status:

ALC1/2019 POLYMERS P LTD. [ALCL2019 |l)efcrrcd
‘ [22.01.2020 ] '
HQ File RLA File - iLie.No/Date: 0810146554 i

01/87/050/00456/AM20/  {:08/24/040/G0188/AM20/ 115.11.2019

Decision : The Committee considered the casc as per agenda and decided 1o issuc deficiency,
Ictter to the authorization holder for submission of the following information and deferred the casc:-

a) Technical descriptions/specifications, pereentage composition (by weight) of the products to be
cxported. .

86
b) Detailed manufacturing process along with technical justification for wastages claimed at cach
stage and each of the materials required in the manufacturing process. '
¢) Chemical name, Technical specifications of itcms proposed to be imported.
d) Whether the scrap generated in the process is being reused or not. If not the technical justification
for its non-use may be furnished. If the scrap is being sold, the sale valuc/commercial value may be
indicated.
¢) Material balance indicating caleulative statement of the requirement of cach of item for
manufacture of cach of cxport product
"[Case Nos7/13/87- | [Party Name: MACRO  [Mcct No/Date:16/87-  [Status:
ALC1/2019 !POLYMI}‘,RS POLTD, IALCL1/2019 Deferred
| 122012020
11Q F¥ile ~ RLAFile il,ic.;\'()/Datc:OS 10146564
:D1/87/056/00461/AM20/ :08/24/040/0026 1/AM20/ [18.11.2019
Decision : The Committee considered the casc as per agenda and decided to issuc deficiency
57 letter to the authorization holder for submission of the following information and deferred the case:-

a) Technical descriptions/specifications, percentage composition {by wcight) of the products to be
cxported.

- Ib) Detailed manufacturing process along with technical justification for wastages claimed at cach

stage and cach of the materials required in the manufacturing process.

¢} Chemical name, Technical specifications of items proposcd Lo be imported.
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d) Whether the scrap generated in the process is being reused or not. If not the technical justification
for its non-usc may be furnished. If the scrap is being sold, the sale value/commercial value may be
indicated.

¢) Matcrial balance indicating calculative statement of the requirement of cach of item for
manufacture of cach of cxport product

88

Case No.:9/13/87- Party Name: PORUS  [Mect No/Date:16/87- Status:

ALC1/2019 LABORATORIES PV'T LI JALC1/2019 Deferred
: 22.01.2020

HQ File RLA Filc Lie No/MDate:091 0068194

01/87/050/00463//\\420/ :09/24/040/00396/AM20/ [18.11.2019

l)Llel()n ! The Commitice considered the casc as per agenda and decided 1o issuc deficiency
letter to the authorization holder for submission of the following information and deferred the casc:-

a) T'cchnical descriptions/specifications, percentage composition {by weight) of the preducts to be
cxported.

b) Detailed manufacturing precess along with technical justification for wastages claimed at cach’
stage and each of the materials required in the manufacturing process.

¢) Chemical name, Technical specifications of items proposed to be imported.
d) Whether the scrap gencrated in the process is being reused or not. H not the technical justification
for its non-usc may be furnished. If the serap is being sold, the sale value/commercial value may be

indicated.

¢} Material balance indicating caleulative statement of the requirement of cach of item for
imanufacturc of cach of cxport product

) Complete chemical name of Export Item

£) Complete chemical name of Import Tiem No. i

89

[Case No.:10/13/87-  [Party Name: PORUS  [Mcet No/Date:16/87-  Status:

ALC1/2019 LABORATORIES PVT LT [ALC1/2019 Deferred
122.01.2020 )

HQ File RLA Fiic ELic No/Mate:0910068195

01/87/050/00464/AM20/ ~ |:09/24/040/00426/AM20/  |18.11.2019

Decision : The Committee considered the case as per agenda and decided to issuc deficiency
letter (o the authorization holder for submission of the following information and deferred the casc:-

a) Technical descriptions/specifications, pucnnmgjc composition (by weight) of the products to be
cxported.

b) Detailed manufacturing process along with technical justification for wastages claimed at cach
stage and cach of the materials required in the manufacturing process.

¢} Chemical name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the proecss is being reused or not, I[f not the technical justification
for its non-usc may be furnished. [f the scrap is being sold, the sale value/commercial value may be
indicated.

¢) Material balance indicating calculative statement of the requirement of cach of item for
manufacture of cach of cxport product
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[} Complete chemical namme of Export lem

1} Complete chemical name of Import liem No.

Case No.:11/13/87- Party Name: GUJARAT Mcet No/Date:16/87- Status:

ALCL12019 FLUOROQCHEMICALS ALC1/2019 Deferred
LIMITED 22.01.2020

HQ File RLA File Lic.No/Date:3410045615

:01/87/050/00465/AM20/ 134724/040/00227/ AM20/ 18.11.2019

Decision : The committee considered the case as per agenda and decided o defer the matter for
examination of the case by THC{SK ] '

Case No.:13/13/87- Party Name: BALKRISHNA  |Mcet NofDate: 16/87- Status:

ALCL1/2019 INDUSTRIES LIMITED ALC1/2019 Deferred
22.01.2020

HQ File RLA File Lic.NofMate:03 10832867

:01/87/050/00467/ AM20/ :03/94/040/00536/AM20/ 19.11.2019

Decision : The Commiltee considered the casc as per agenda and decided 1o issuc deficiency
letter to the authorization holder for submission of the following information and deferred the case:-

a) Manufacturing process indicating stagc wisc wastage of raw maierial {Carbon Black Feed Stock}
for the manufacture of carbon black

b} Complete calculation for requirement of Import ftem Carbon Black Feed Stock for the
manufacture of carbon black

¢} Production of carbon black vis-a-vis consumption of raw malerial(s) for tast 3 years, duly
certified by Chartered Accountant

Case No.:14/13/87- Party Name: SHHUBHADA [Mect NofDaic: 16/87- Status:

ALC1/2019 POLYMIERS PRODUCTS |AI..(I]I?.019 Deferred
(PVTY LD [22.01.2020

HQ File RLA File Lic.No/Datc:0310832872

:01/87/050/00468/AM20/ :03/95/040/008 1 3/AM20/ 19.11.2019

Decision @ The committee considered the case as per agenda and deeided to defer the matier for
examination of the casc by TIEC{SK}

Casc No.:15/13/87- Party Name: GUIARAT Mect NofDate:16/87- Status:

ALC1/2019 FLLUORQCHEMICALS ALCI12019 Deferred
LIMITYED 22.01.2020

HQ File RIA File Lic.No/Date: 3410045629

:01/87/050/00465/AM20/ 134724/040/0023 1/AM20/ 19.11.2¢19

Decision : The commiitee considered the case as per agenda and decided to defer the matter for
cxamination of the case by TEC{SK}

Casc No.:16/13/87- Party Name: EXPANDED Mecct NofDate:16/87- Status:

ALC1/2019 POLYMER SYSTEMS PVT. [ALCI1/2019 Deferred
LTH 22.01.2020

HQ File RI.A File Lie. No/atc: 0310832901

0 H/87/050/00470/AM20/ :03/94/040/0065 I/ AM20/ 20.11.2019
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Decision : The Committee considered the case as per agenda and decided issuc deficiency letter
1o the authorization holder for submission of the following information and deferred the casc:-
a) Certificate of Analysis of the Export Item showing content of HCFC 141b in the lixpornt
[ Case No.:1/16/87- Parly Name: PARIKH Mccet NofDate:16/87- Status:
ALCL12019 PACKAGING PRIVATE ALC1/2019 Deferred
LIMITED - 22.01.2020
95 HQ File RIA File Lic.No/Maic:0810146824
:01/87/050/00510/AM20/ :08/24/040/00298/AM20/ 20,12.2019
Decision : The committee considered the case as per apenda and noted that the Hard Copy of the
application has not been received. Therefore, committee decided to obtain the same from firm as per
para 6 ol Policy Circular No.23/2015-20 daicd 15.05.2019
| [Case No.:2/16/87- Party Name: PARIKH Meet No/lale: 16/87- Status:
ALC1/2019 " IPACKAGING PRIVATE ALCI2019 Deferred
LIMITED 22.01.2020
HQ File RLA File Lic.No/Datc:0810146825
961.01/87/050/0051 /AM20/  [:08/24/040/00297/AM20/  [20.12.2019
Decision : The committee considered the casc as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, committee deeided to obtain the same from firm as per
para 6 of Policy Circular No.23/2015-20 daicd 15.05.2019
[ [Case No.:3/16/87- Party Name: PARIKH Meet NofDate:16/87- Status:
ALC1/2019 PACKAGING PRIVATE ALC1/2019 Deferred
LIMITED 22.01.2020
HQ File RLA File [Lic.No/Date: 0810146826
97 1.01/87/050/005 1 2/ AM20/ :08/24/040/0030 1 /AM20/ 20.12.2019
Decision : The committee considered the case as per agenda and noted thai the Hard Copy of the
application has not been reeeived. Therefore, committee decided to ebtain the same from firm as pery
para 6 of Policy Circular No.23/2015-20 dated 15,05.2019 |
" {Case No.an6/87- Party Namc: PLASTIC Meet Noflate: 16/87- Status:
ALC12019 PRODUCTS ALCLH2019 Deferred
ENGINEERING COMPANY |22, Ol 2020
HQ File Ri.A File {1 ic.No/Datc:0810146828
98 | 01/87/050/0051 YAM20/  [08/24/040/00284/AM20/ 123122019
Decision ; The commitice considered the casce as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, commiitee decided to obtain the same from firm as per
para 6 of Policy Circular No.23/2015-20 dated 15.05.2019
" [Casc No.:5/16/87- _ Party Name: KANODIA Mcet NofDate: 16/87- Status:
ALC1/2019 TECHNOPLAST LIMITED  |ALCH2019 Deferred
22.01.2020
HQ File RLA VFile [Lic.No/Datc:OS10413034
99 |.01/87/050/005 1 4/AM?20/ 05/?3/040/003(:6/1\\4?0/ i23.12.2019
Decision : The commitice L():mdcrcd the casc as per agenda and noted that the Hard Copy of the
application has not been reccived. Therefore, commiitee decided to obtain the same from firm as per
para 6 of Policy Circular No.23/2015-20 dated 15.05.2019
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Casc No.:6/16/87- ll’arly Name: KANODIA Mect NofDate:16/87- Status:
ALC1/2019 JTECHNOPLAST LIMITED |ALC1/2019 Deferred
22.01.2020
100 HQ File RLA File Lic.No/Jatc:05i0413035
:01/87/050/005 1 5/AM20/ :05/23/040/00367/AM20/ 23.12.2019

Decision

: The committee considered the case as per agenda and noted that the Hard Copy of the
application has not been reccived. Thercfore, commitice decided to obiain the same from firm as
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

:01/87/050/00516/AM20/

:03/95/040/00932/ AM20/

23.12.2019

Case No.: 7/16/87- Pélrly Name: RELIANCE Mecet No/Date:16/87- Status:
ALC1/2019 INDUSTRIES LIMITED  [ALC1/2019 Deferred
| 22.01.2020
101 [1Q File R1.A File Lic. No/Datc:03 10833625

Decision ;

The commitice considered the casc as per agenda and decided to defer the matier

:01/87/050/005 1 /A M2/

:03/95/040/00856/AM20/

26.12.2019

Casc No.:8/16/87- Party Namc :RELIANCE Meet No/Date:16/87- Status:
ALC1/2089 INDUSTRIES LIMITED  |ALC1/2019 Deferred
i 22.01.2020
102 {1Q File TRLA File Lic.No/Datc:03 10833697
:01/87/050/005 1 T/AM20/  1:03/95/040/00859/AM20/  ]26.12.2019
Decision : The committee considered the case as per agenda and decided to defer the matier
T [Case No.:9/16/87- Party Namc: RELIANCE  [Mcet No/Date:16/87-  [Status:
ALC1/2019 INDUSTRIES LIMITED  |ALC1/2019 Deferred
22.01.2020
103 1130 Fike 'RLA File Iic.No/Datc:03 10833698 |

Decision @

The commitice considered the case as per agenda and decided to defer the matter

104

:01/87/050/00519/AM20/

REA Fiie
08/24/040/G0304/AM20/

26.122019

Case No.: 10/16/87- Party Name: PARIKH Meet No/Date:16/87- Status:

ALC1/2019 PACKAGING PRIVATE ALCH2019 Deferred
LIMITED 22.01.2020

r]-—IQ File Lic.NofDate:0810146848

Decision :

per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

"The commitice considered the case as per agenda and noted that the Hard Copy of the
application has not been reecived. Therefore, committee decided to obtain the same from firm as

:01/87/050/00520/AM20/

i: 03/95/040/009?7/A\A?0/

26.12.2019

Casc No.:11/16/87- Party Name: RELIANCE Meet NofDate:16/87- Status:
ALCI2019 IINDUSTRIES LIMITED ALCI/2019 Deferred
| 22.01.2020
105 HQ File [RLA Fil Lic.No/Datc:0310833714

|-l)(_us|un The commiitee comld(.:(.d the casc as per apenda and decided to defer the matter

[106 {Case No.:12/16/87-

[Party Name: RELIANCE

[Mcet NofDate:16/87-

Status:
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r_.._ - ES
ALC1/2019 IINI)US'I'RH{S LIMITED  [ALC1/2019 Deferred
| 22.01.2020
HQ Filc RLA File Lic.No/Datc:0310833716

:01/87/050/00521/AM20/ :03/95/040/00928/AM 20/ 26.12.2019

Decision : The committee considered the case as per agenda and decided to defer the matter

Case No.:13/16/87- Party Name: HUHTAMAK]  [Mcect No/Daie:16/87- Status:
ALCH2019 PPLLIMITED ALCE2019 Deferred
22.01.2020
107 HQ File RLA File Lic.No/Date:0310833723
:01/87/050/00522/AM20/ :03/94/040/00703/AM20/ 26.12.2019

Decision : The committee considered the case as per agenda and noted that the Hard Copy of the
application has nol been received. Therefore, commitice decided 1o obtain the same from firm as
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

Casc No.:14/16/87- Party Name: SAMPARK Mect No/Date: 16/87- Status;
ALC1/2019 . INDUSTRIES LD ALCL/2019 Deferred
22.01.2020
108 HQ File RLA File Lic.No/Date:051041 3096
:01/87/050/00523/AM20/ :05/24/040/00589/AM20/ 26.12.2019

Decision : The committee considered the case as per agenda and noted that the Hard Copy of the
application has noi been received. Therefore, commitice decided o obtain the same from finn as
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

[(Case No.: 15/16/87- [party Name: HINDUSTAN  [Mcet No/Date: 16/87-  [Status:
ALC1/2019 ADHESIVES £TD ALC172019 (Deferred
| 22.01.2020 |
| 109 [HQ File RIA File T [licNo/Daic:0510413100
:01/87/0S0/00S24/AM20/  |:05/23/040/00373/AM20/  [26.12.2019

Decision : The commitice considered the easc as per agenda and decided to defer the matier for
cxamination of the case by TEC{SK}

[ Casc No.:16/16/87- Party Name: ZENITH Mecet No/Date: 16/87- Status:
k ALC1/2019 INDUSTRIAL RUBBER ALCL2019 Deferred
PRODUCTS PVT. L'TD 22.01.2020
110 [HQ File RILA Filc Lic.No/Datc:0310833732
:01/87/050/00525/AM20/ :03/95/010/0091 1/AM20/ 27.12.2019

Decision : The commitice considered the casc as per agenda and decided to defer the matier for
cxamination of the case by DPIT

[ [Case No.:17/16/87- 'Parly Name: MALAYA IMect No/Date:16/87- Status:
ALC112019 RUB-TECH INDUSTREES  [ALC1/2019 Deferred
z 22.01.2020
HQ File fRLA File "~ {lic.No/Date: 1010060355
H01/87/050/005260AM20/  £:10724/040/00080/AM20/  127.12.2019

Decision : The commitice considered the casc as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, committee decided to obtain the same from {irm as
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019
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Parly Name: WELSET

Casc No.:18/16/87- Mceet No/Date:16/87- Status:
ALC1/2019 PLAST EXTRUSIONS ALLCL1/2019 Deferred
PVT.LTD. 22.01.2020
12 HQ Filc Ri.A File Lic.No/Datc:0310833740
01/87/050/00527/AM20/ :03/95/040/00746/AM20/ 27.12.2019

Decision

: The commitice considered the case as per agenda and noted that the Hard Copy of the
application has not been reccived, Therefore, committee decided to obtain the same from firm as
per para 6 of Policy Circular No.23/2015-20 dated 15.05.20i9

" [Casc No.:20/16/87- Party Name: JESONS Mcel No/Date:16/87-  [Status:
ALC1/2019 INDUSTRIES LT, ALCI/2019 Deferred
22.01.2020 _
113 [HQ File RIA File [ic.No/Dalc:0310833763 |
01/87/050/00520/AM20/  |:03/94/040/00T94/AM20/  [30.12.2019

Decision : The committee considered the case as per agenda and decided to defer the matter for
cxamination of the case by TEC{SK!

Case No.:21/16/87- 'Parly Name: ZENTTH Mecct NofDale:16/87- Status:
ALC1/2019 INDUSTRIAL RUBBER ALCH2019 Deferred
PRODUCTS PVT. LTD 22.01.2020
114 {HQ File RLA File Lic.NofDac:0310833798
:01/87/050700530/AM20/ :03/95/040/00945/AM20/ 31.12.2019

Decision @ The committee considered the case as per agenda and decided to defer the matter for
examination of the case by DPITT

Decision

Case No.:22/16/87- Party Name: PARIKH Mcecet NofDate:16/87- Status:
ALC1/2019 PACKAGING PRIVATE ALCI/2019 Deferred
LIMITED 22.01.2020
1 HQ File REA File Lic.No/Datc:0810146R889
3 :01/87/050/0053 1L/AM20/ :08/24/040/00299/AM20/ 31.i2.2019

per para 6 of Policy Circular No.23/2015-20 daicd 15.05.2019

: The commitice considered the case as per agenda and noted that the Hard Copy of the
application has not beea received. Therefore, committee decided 1o obtain the same from firm as

T Case No.:23/16/87- Party Name: RELIANCE Mcet No/Date:16/87- Status:
ALC1/2019 INDUSTRIES LIMITED  JALCH2019 Deferred
22.01.2020
116 FQ File RIA File Iic.No/Datc:03 10833806
-01/87/050/00532/AM20/  |:03/95/010/00949/AM20/  |01.01.2020

ﬁ:cisi(m : The commitice considered the case as per agenda and decided to defer the matier

Casc No.:24/16/87- [i’arly Name: RELIANCE Mecet NofDate: 16/87- Status:
ALC1/2019 [INDUSTRIES LIMITED  |ALC1/2019 Deferred
, 22.01.2020
H7 mqQ vile RILA File I.ic.No/Datc:0310833808
01/87/050/00533/AM20/  |:03/95/040/00954/AM20/  101.01.2020

Il)ccisi(m : The committee considered the case as per agenda and decided to defer the matter
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ALC1/2019 "In\_'l')US'l‘RI}}ZS LIMITED _  |ALCI/2019 Deferred
7 122.01.2020

HQ File TRLA File ic. No/Datc.03 10833857

‘01/87/050/00534/AM0/  L03/94/040/00764/AM20/  {02.01.2020

Decision : The commiitec (.mmdt_rcd the case as per apr,nda .md noted that the Hard Copy of the
application has not been received, Therefore, committce decided 1o obtain the same from firm as
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

119

Case No.:26/16/87- Parly Name: KANODIA Mect No/Date:16/87- Status:

ALC12019 TECHNOPLAST LIMITED |A1.C1/2019 Beferred
! 22.01.2020
HQ Fite RLA File Lic.No/Datc:0510413188

:01/87/050/00535/AM20/  |:05/23/04C/30388/AM20/ 02.0i.2020

Decision @ The commiitee considered the case as per apenda and decided to defer the matter for
cxamination of the case by TEC{SK}

Case No.:27/16/87- Party Name: KANODIA Mcet No/Date:16/87- ‘Status:

120

ALC1/2019 TECHNOPLAST LIMITED |ALC1/2019 iDeferred
| _ 22.01.2020 ;
HQ File RLA File Lic.No/Datc:0510413190

:01/87/050/00536/AM20/ :05/23/040/00389/AM20/ 02.01.2020

Decision : ‘The commitice considered the casc as per agenda and decided to defer the matter for
cxamination of the case by TEC{SK}

Case No.:28/16/87- |F«Hy Name: BALKRISHNA |Mcet NofDate:16/87- Status:
ALC1/2019 INDUSTRIES LIMITED ALC1/2019 . |Deferred
) 22.01.2020
| HQ File RIA File Lic.No/Datc:0310833865
1211.01/87/050/005377AM20/  103/94/040/00767/AM20/  [02.01.2020
Decision : ‘I'he committec considered the case as per apenda and noted that the Hard Copy of the
application has not been received. Therefore, committee decided to obtain the same from firm as
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019
[ [Case No.:30/16/87- Party Namc: DASHMESH  (Mect No/Date:16/87- Status:
ALC1/2019 RUBBER INDUSTRIS ALCL2019 Deferred
PYTLTD. 22.01.2020 :
(22 HQ Fite IRLA Filc lLic.No/Date: 5210043291
:01/87/050/Q0539/AM20/  |:52/24/040/00053/AM20/ 02.01.2020
Decision @ The committee considered the casc as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, committee decided to obtain the samce from firm as
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019
T Case No.:29/16/87- 'Parly Name: GALA Mect No/Date: 16/87- :Stams:
ALC1/2019 SHRINK FIT ALC1/2019 Deferred
22.01.2020
123 {HQ File

01/8T/050/00538/AM20/  [:03/94/040/00736/AM20/ 03.01.2020

RI.A File ll-ic.n‘\‘nﬂ)atc:0310833876

Decision : The commilice considered the case as per agenda and noted that the Hard Copy of the
appiication has not been received. Therefore, commilice decided to obtain the same from firm as
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[pcr para 6 of Policy Circular No.23/2015-20 dated 15.05.20i9

124

:01/87/050/00543/AM20/

1:04/24/040/00147/AM20/

Case No.:34/16/87- |Party Name: SHY AMAILL Mecet No/Dale:16/87- Status:

ALCI1/2019 |]3XE’OR']', ALCI/2019 Deferred
i 22.01.2020

HQ File RLA File Lic.No/Date:0410166408

03.01.2020

Decision : The committee considered the casc as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, commitice decided to obtain the same from firm as
per para 6 of Policy Circular No.23/2015-20 daed 15.05.2019

125

:01/87/050/30540/AM20/

:03/95/040/00939/AM20/

Case No.:31/16/87- Party Name: RELIANCE Mecetl NofDate:16/87- Status:

ALCI12019 INDUSTRIES LIMITED ALCL2019 Deferred
22.01.2020

HQ File RLA File Lic.No/Datc:0310833911

06.01.2020

Decision : The committce considered the case as per agenda and decided to defer the matter

126

127

Status:

:01/87/050/0054 1/ AM20/

1:03/95/040/00908/AM20/

Case No.:32/16/87- Party Name: RELIANCE Meet No/Date:16/87-

ALC1/2019 INDUSTRIES LIMITED ALC1/2019 Deferred
22.0i.2020

HQ File [Rl../\ File Lic.NofDate:0310833914

06.01.2020

[l)ccision : The committee considered the case as per agenda and decided to defer the matter

:01/87/050/00542/AM20/

:03/95/040/00953/A M 20/

Case No.:33/16/87- Party Name: RELIANCI: Mecei No/Date: 1 6/87- Status:

ALCI1/2019 INDUSTRIES LIMITED ALCI1/2019 Deferred
22.01.2020

HQ File RLA File Lie.No/Date:0310833915

06.01.2020

Decision ; The committee considered the casc as per agenda and decided to defer the matter

128

:01/87/050/00544/AM 20O/

:05/24/040/001 68/AM20/

Case No.:35/16/87- Party Namc: TINNA Mceet No/Date: | 6/87- Status:

ALCL2019 RUBBER AND ALCI1/2019 Deferred
INFRASTRUCTURE LTD. [22.01.2020

HQ File RILA File Lic.No/Date:0510413230

07.01.2020

Decision :

The committee considered the case as per agenda and decided to defer the matter for
cxamination of the case by DPHT

:01/87/050/00545/AM20/

T Case No0.:36/16/87- [l’ariy Name: VISION iMccl No/Date:16/87- Status:
ALC1/2019 IPRODUCTS (P) LTD ALC1/2019 Deferred
’ 22.01.2020
HQ File RIA File Lic.No/Datc:3410045775
129 34/24/040/0031 /AM20/  [09.01.2020

Decision @ The commitlce considered the case as per agenda and noted that the Hard Copy of the
application has not been reccived. Therefore, committee decided 1o obtain the same from firm as
ner para 6 of Policy Circular No.23/2015-20 dated 15.05.2019
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130

7l

Case No.:37/16/87- [Party I\11nc VISION 4Meet No/Date:16/87- Status:

ALC1/2019 ‘PRODU( IS (PYLID ALC1/2019 ADeferred
N ' 22012020

HQ File RLA File . Lic No/Date:3410045776

:01/87/050/00546/AM20/  {:34/24/040/003 HO/AM20/ 05.01.2020

Decision @ The committee considered the casc as per agerida and noted that the Hard Copy of the
application has not been received. Therefore, committee decided to obtain the same from firm as-
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

* Mecting ended with a vote of thanks to the Chair.
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